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LEGISLATIVE ASSEMBLY -
Friday, 24th March, 1944

The Assembly met in the Assembly Chamber of the Council House at
]:éleven of the Clock, Mr. President (The Honourable Sir Abdur Ruhxm) in
the Chair.

STARRED QUESTIONS AND ANSWERS.

(a) ORAL ANSWERS
WORKING OF EXTRA DEPARTMENTAL SUB-PosT OFFICES.

607. *Qazi Muhammad Ahmad Kazmi: (a) Will the Secretary for- Posts
and Axr please state whether it is o fact that prior to 1980 Extra Departmental
Branch Offices used to be opened in villages only and the Extra Departmental
Postmasters were required to work for one or two hours only?

(b) Is it a fact that the persons in charge of these Extra Departmental
Branch- Offices were either school teachers or cattle pound keepers, etc., whose
raain source of living was income derived from sources other than Pogt Oﬂices.

(c).Is it a fact that from 1930, the scheme of Extra Departmental Sub-
Offices was started in towns and cities also, and at some places Departmental
Sub-Offices were substituted by Extra Departmental Sub-Offices with a view
to reduce the expenses of the Department?

(d) Is it a fact that Extra Departmental Sub Offices in towns and cities
wge to be kept open from 10 a.M. to 5 p.M. like the regular Departmental Sub
Offices ?

(e) Is it-a fact that the work of Extra Departmental Sub Offices has through-
out been found to be quite satisfactory?

Sir Gurunath Bewoor: (a) No. '

(b) and (c). Yes. !

(d) Yes, but not in all cases.

(e) On the whole, it is generally satisfactory. Where it is not steps are
being taken, eithew to change the Agent or. to convert the office into a Depart-
mental office.

Pay, ETC., OF SUB-POSTMASTERS.

608. *Qazi Muhammad Ahmad Kaxmi: (a) Will the Secretary for Posts
and Air please state whether it is a-fact that the Departmental Sub-Postmasters
get salaries up to Rs. 145 per menseri, Rs. 6 per mensem for house-rent, and
Rs. 2 per mensem as contingency allowance for stationery, etc., while the
Extra Departmental Postmasters get a total sum of Rs. 20 per mensem for all
thege items ?

(b) Is it a fact-that in the United Provinces during the period 1980 to 1937
about 40 per cent. of the Departmental Branch Offices were converted into
Fxtra Departmental Branch Offices; if not, what was the extent of the change?

(c) Is it & fact that during 1930—3’3 the Circle Officers sent & circular to the
effect that Extra Departmental Sub Postmasters shall remain under training for
a period of five years during which they would be getting only Rs. 20 per-
‘mensem ?

(d) Is it a fact that the circular was taken to mean that these persens would.
be later on engaged as lower grade clerks in post offices?

(e) Is it a fact that a large number of young persons below the age of 25
years joined the service of Extra Departmental “Post Offices during "this period,
and have since then been workmn mostly to the satisfaction of the Depart-
ment?

(f) Is it a fact that in =pite of their duties which in their nature, duration
and responsibility are no less than those of the Departmental Sub-Postmasters,
they have not been allowed any increment in their allowances, no dearness
ellowance and even no other relief against the rise of prices?

Sir Gurunath Bewoor: (a) The facts are not as stated by the Honourable
Member. The pay and contingency allowances of Departmentul Sub-Post-

( 1505 )
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umusters vary. They receive house rent allowunce only when rent free quarters
are not provided for them. Lxtra Depurtmental Sub-Postinasters are granted
varying ullowances up to Rs. 40 per mensem. '

(b) I régret the information is not available and cannot now be collected.

(¢) to (e). LInformation is being collected and will be laid on the table of
the House in due course.

(f) Extra Departmental Sub-Postmasters are not ordinarily required to do
the same amount of work as departmental Sub-Postmasterg and their condi-
tions of service, of which they were fully aware when they were employed, are
different. The conditions of their service do not provide for the grunt of incre-
ments. They are paid the same Dearness Allowance and are given the same
fcod concessions as departmental officials.

Mr. Lalchand Navalrai: May I know if the former system under which
village post offices used to be in the hands of some agencies still prevails? Is
that going on still, or extra departmental people have been appointed every-
where in India? . ’

. Sir Gurunath Bewoor: I am sorry 1 do not understand what the Honour-
#ble Member means. , \ ’

Mr. Lalchand Navalrai: I will make it clear. Formerly the post offices in
the villages™ were worked by munshis or some other agencies which did not
belong to the postal department. May I know if the same system is still going
on, or the system in the whole of India has been changed into extra depart-
-uental men? ‘ :

8ir Gurunath Bewoor: The same system is going on, and those very people
are known as extra departmental postmasters,

Qazi Muhammad Ahmad Kazmi: With reference to the reply to part (a),
aay I know the maximum that extra departinental sub-postmasters are getting
as allowance and pay? ’ '

Sir Gurunath Bewoor: Rs. 40.

Qazi Muhammad Ahmad Kagmi: Is the other figure that I have given
regarding departmental sub-postmasters, viz., Rs. 145, corrget?

Sir Gurunath Bewoor: No. They vary.

Qazi Muhammad Ahmad Qazmi: What is the maximum and what is the
minimum? 3

8ir Gurunath Bewoor: The minimum is Rs. 35 and the maximum might
go up to Rs. 120.

Qazi Muhammad Ahmad Kazmi: With regard to part (c), did:-the Honour-
able Member say that no such circular was issued

Sir Gurunath Bewoor: I said that information was being collected.

Qaxi Muhammad Ahmad EKazmi: As regards part (f), are not the duties
the same?

Sir Gurunath Bewoor: They are different.

MEMORIAL OF SUB-POSTMASTERS IN U. P. FOR INOREASE OF ALLOWANCE.

609. *Qazi Muhammad Ahmad Eazmi: (a) Will the Secretary for Posts
and Air please state whether it ie a fact that in the United Provinces these
Extra Departmental Sub Postmasters submitted memorials for increase in
théir allowances, but all were turned down by the Postmaster General,
Lucknow, by his letter E. 8. 1I. X. 1095/T.W, dated the 27th October, 1948,
with the remark that ‘‘no increase in their allowance is justified’’'?

(b) Is it a fact that within n short time after this reply a number of Extra
Departmental Branch Offices were turned into Departmental Sub Offices, thus
incressing the expenses from Rs. 20 per mensem to Rs. 154 per mensem, for
example, in Luckalme 8Sunderbagh, Advocate, Hamdam, and Victoria
Ganj Extra Departmental Sub Offices were converted into Departmental
Branch Officea?

(c) Is it a fact that during this period in the Unit:d Provinces alone about
20 Extra Departmental Branch OfSices have been so converted into Depart-
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mental Branch Offices and the Extra Departmental Sub Postmusters with
about 12-14 years of service thrown out of employment? -

8ir Gurunath Bewoor: (u) to (¢). Information has been called for and will
be laid on the table of the House in due course.

CONVERSION OF AN ExTRA DEPARTMENTAL SUB-Post OFFICE INTO A Branch Post
OFFICE.

610. *Qazi Muhammad Ahmad EKazmi: (a) Will the Secretary for Posts
. and Air please state whether it is not a fact that, before an Extra Departmental
° Branch Office is converted into a Departmental Branch Office, statistice about
the work and expenses are taken into consideration?

(b) What were the figures for the Fost Offices st Bunderbagh, Advocate,
Humdum and Victoria Ganj lxtra-Departmental Branch Offices, about the
time they were converted into Departmental Branch Offices?

(¢) Have Government considered the advisability of.(i) giving the }.'.xt'.rt-
_ Departmental Sub-Postmasters some increment consistent with their work and
(i) providing them with work when Extra-Departmental Post. Otfices are
abolished ?

8ir Gurunath Bewoor: (a} Yes.

(b) Information is being collected and will be laid on thq ta.ble of the Housa
in due course.

(c) Extra departmental sub-postmasters are not whole-time employees of
the Department and, as stated in reply to part (f) of Question No. 608 the con-
ditions of their gervice do not provide for the grant of increments or for conti-
puity of employment. -

Qazi Muhammad Ahmad Kasmi: In view of the fact that these men do the
same amount of work, have the Government considered the granting of some
amenities to these people?

Sir Gurunath Bewoor: The very essence of the extra departmental system
is that these agents are cheaper than departmentsl sub-postmasters and they
bave their own sources of income. If we find that in any office the work has
increased and the conditions are similar to those of departmental sub-post
offices, then we convert the office into s departmental sub-post office.

Qm Muhammad Ahmad Kazmi: Is it not a fact that the conversion of an
extra departmental sub-post office into a departmental sub-post office means an
increase in expenditure of about three or four times the amount that was ordi-
narily spent before?

Sir Gurunath Bewoor: It means an increase of expenditure, but I cannot
agree that it will be three or four times. ’

Mr. Lalchand Navalral: May I know from the Honourable Member if
promotion is given to these people or any pension, if they were to work for the
department for over 80 years?

8ir Qurunath Bewoor: No. They are part time emp]ovees they are not
whole time employees of the department.

Qazi Muhammad Ahmad Kazmi: May I know exactly the reason of such
abrupt change in expenditure from extra departmental sub-post offices, and
the reason for not giving some little irferements to these people who are so hard
worked that on account of the increase in work the office has to be changed
from an extra departmental office into a departmental office?

Sir @Gurunath Bewoor: I have explained before that extra departmental
sub-post®offices are openéd when the amount of work involved is such as could
be performed by a man who nas his own private sources of income and he
could perform his private work still, but-when the work has increased we make
the office into an ordinary sub-office just as there are any number of other
offices. It is true that there is an increase of cost but that has to he faced,
because there has been an increase of work. The Honourable Member ia en-
tirely misunderstanding the whole position of extra departmental system. The
extra departmental system is adopted only when the amount of work is such
that it will be wasteful to empley a whole time departmental officer.

Mr. President (The Honourable Sir Abdur Rahim): Next question.
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RELIEF FOR EMPLOYEES OF P0STS AND AIR DEPARTMENT UNDER MILITARISATION
' SormME.

611, *Mr, Amarendra Nath Obattopadhyaya: Will the Secretary for
Posts and Air please state if it is a fact thatwhe employees were given to.
understand both in writing and verbally by the authorities before the Militariga-
tion Scheme came .into operation that considerable relief will be given to them
by the introduction of the Scheme? -+

8ir Gurunath Bewoor: The terms and conditions of the Militarisation
Scheme were published by the Postmaster General, Bengal and Assmn Circle,
in a special circular, dated the 16th June, 1948 and thig circular was available
to the staff before they volunteered for enrolment under the Militarisation
Scheme. They were thus fully aware of the benefits and the relief they would
receive under the scheme.

Bmm FOR Eurmrm OF PosTs AND AR DEPARTMENT UNDER hﬁ[.m'ms.\'non
SoHEME.

., 812, *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the- Secretary for
Poste and Air please state the special reason for which the militarised staff are
not allowed Military Compensation at 50 per cent. of:their pay, as is done in
tha. case of field service men after the introduction of the Militarisation
Scheme ?

(b) Is it & fact that the Ration Allowance in the Militarisation Scheme has
been sanctioned at Re. 1-1-0 per day to Anglo Indiens and at Re 0-8-0 per day
to the Indians? _

(c) Is he aware that the social status and standard of living.of the Indians
are not in any way inferior to tnat of the Anglo-Indians?

(d) Are Government agreeable to abolish this distinction and raise the
Ration Allowance of the Indians as well to Re. 1-1-0 per day?

8ir Gurunath Bewoor: (a) Members of the Posts and Telegraphs Depart-
ment employed in Field Postal Units serving outside India or in field service
areas within-India are granted military comnpensatory allowance at fifty per
cent. of their pay, but while serving in other areas within Ind.a they draw only
" twenty-five per cent. allowance.” Staff enrolled in th+ Poetg and Telegraphs
Defence of India Units in Bengal and Assam continue in theiwr civu posws and
are not liable to transfer outside the Circle, but they draw compensatory aliow-
ance at twenty-five per cent. of their pay and are also eligible - for Dearness
Allowance as in force on 1st January, 1943, an allowance which 13 not granted
to men with the Field Postal Units.

(b) Yes.

{a\ Government are aware thut there is a difference but as to whether they
are inferior or not is a matter of opinion.

(d) No.

Mr, Lalchand Navalrai: May I know whether they get their ordinary pro-
motidns in the line itself in their own department when they are working in
the military?

Sir Gurunath Bewoor: Yes.

Mr. Amarendra Nath Ohattopadhyaya., With regard to (b), why should this
distinetion be maintained?

Sir Gurunath Bewoor: The conditions of service lay down that
the staff will get rations according to their class or” ration allowance in lieu
thereof. TIndians get rations according to the Indian ration list and Anglo-
Indmns get rations according to the- B’ntlah list, and when rations are not
issued in kind to the staff, naturally there is a difference in the amount of cost
paid in lien because the values of the two rations are different.

ApDITIONAL STAFF FOR R. M. 8. “ C” AxD “E " DrvIsioxs. .
618. *Mr. Amarendra Nath Ohsttopadhyaya: (a) Will the Becretary for
Posts and Air pleare state if it is a fact that the statistical figure shows that
additional hands are necebrary in almost all sections of the R. M. S. “C’"
and “E’ Divisions?

-~ -
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"(b) Is it & fact that double and triple duties are going on in the R. M. 8.’
“C’"-and ““E” Divisions for a long time? : '

(c¢) Is it & fact that there are considerable vacancies in these Divisiong and
temporary hands are being taken on the understanding that their services would
be terminable after the war? ]

Sir Guruath Bewoor: (a) and (b). Government have no informdtion and
do not propose to call for it. A copy of the question is, however, being sent to
the Postmasters General concerned as they are fully competent to deal with
the matter.

(¢) Under existing orders, all recruitment to posts under the Central Gov-
ernment is ordinarily required to be on a temporary basis.

DESIRABILITY OF MAKING MOTOR TRAFFIC A CENTRAL SUBJECT AFTER THE WAR

614. *Mr. K. S. Gupta: Will the Honourable Member for War Transport
please state whether, in view of a large number of motor vehicles and trained
drivers available at the end of the war, the Government of India have con-
sidered the utility of making moctor traffic, a central subject and automatic
convergion of Provincial authorities ag agents of the Central Government?

The Honourable Sir Edward Benthall: With your permission, Sir, I will
reply to questions Nos. 614 and 615 togefher.

The considerations to which the Honourable Member refers in support of his
proposals fall within the scope of post war reconstruction plans for road deve-
lopment and transport, and will be examined in consultation with Provincial
Governments. I regret that I am unable at this stage to make any stafement
a8 to the policy which Governiuent will adopt s a result of this examination.

DESIRABILITY OF SETTING UP A RoADp BOARD.

1615. *Mr, K. 8. Gupta: (a) Will the Honourable Member for War Trans-
port please state whether. in view of an expectation of considerable develop-
ment of agriculture and industry after the war and increase of motor traffic lo
& great extent, the Government of India would consider the formation of a
Road Board on the lines of the Railway Board?

(b) Would not such a Road Board act as a regulator of road traffic and
aleo of rail-road competition? -

BeLEOTION FOR POST OF ASSISTANT COAL SUPERINTENDENT IN STATE RAILWAY
CoAr DEPARTMENT.

616. *Mr. H. A, Sathar H. Essak Sait: (a) Is the Honourable Member for

Railways awaré that an advertisement was published in the Dawn, dated the

- 22nd June, 1948, calling for applications for the post of Assistant Coal Super-

intendent in the Coal Department of State Railways, and that it was stated

therein that this post was reserved for a Muslim? If so, did Muslim candidates
possessing ull the qualifications mentioned in the advertisement apply?

(b) Was any Muslim selected? If not, why not?

¢) Was the Non-Muslim selected the senior-most among the candidates?

@ gd) \\?’as there any special reason for selecting the person who finally got

the post
‘The Honourable Sir Edward Benthall: (a) The reply to the first part is in

the affirmative. As regarde the second part, I am obtaining information and a

further reply will be laid on the table of the House. )
(b) No, because in the opinion of the .F. P. 8. C..no such candidate was

available.

- g:) g‘hg candidate selected was placed first in the order of merit by the
{d) No, except that he was considered the most suitable by the F. P. S. C.
Mr. H. A. Sathar H. EBssak Bait: With regard to part (d) could mv Honour-

able friend enlighten me whether the appointment of this particular officer

has shut out some senior people?
The Honourable Sir Edward Benthall: Not that I am aware of.

+For answer to this question, sre answer to question No. 614,
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.United Provinces, Lucknow. There is no separate cadre of

1510 LEGISLATIVE ASSEMBLY ‘[24Tu Mar. 1944
Mustims as CamMP CLERKS IN THE OFFICE OF.POSTSMASTER GENERAL, U. P.
617. *Mr. Muhammad Aghar Ali: (a) Will the Secretary for Posts and Air

kindly state if it is a fact that there are six posts of camp clerks in the office

of the Post Master General United Provinces, Lucknow, and none of them

has been given to a Muslim? If the reply be in the affirmative, what are the
reasons thetefor?

{b) What steps do Government now propose to take to give Muslims their
full share in the cadre of stenographers?  «

Sir Gurunath Bewoor: (s) and (b). Information has been called for and
will be laid on the table of the House in due course.

METHOD OF FILLING POSTS OF STENOGRAPHERS IN POSTS AND AIR DEPARTMENT.

613. *Mr. Muhammad Aghar Ali: Will the Secretary for Posts and Air
please state whit the practice is for filling posts of stenographers? Is it doae
through the medium of an examination? . ' a

8ir Gurunath Bewoor: It is presumed that the Honourable Member is
referring to the posts of stenographers in the office of the Postmaster General,

stenographers,
Clerks employed in-the establishment of the Circle Office are selected and

appointed to work as stenographers, provided they are fully acquainted with
stenography. This knowledge of stenography is “tested by the appointing

Mr. Muhammad Azhar Ali: My question was whether there -wus any

‘examination ?

Sir Gurunath Bewoor: 1 explained that any exis'ting clerk in the office,
if he knows stenography, is selected and as regards the testing of his knowledge
ol stenography, that testing is done by the appointing officer. \
APPOINTMENTS TO POSTS OABRYING ALLOWANOES IN CIrRCcLE Post Orrices IN U. P,

619. *Mr. Mubammad Ashar Ali: (a) Wil the Secretary for Posts and Air
plesge state if it is a fact that the Director General of Posts and Telegraphs
had to issue clear orders that appointments on allowauce posts, including
camp clerks, in circle offices, should be made from all communities, that is

" there should not be any preponderance of any one class or community on

’

such posts?

(b; What steps have been taken by the Post Master General, United Pro-
vinces, to enforce the orders of the Direcctor General in question? If not, ‘why
not? ‘ ’

(¢) Is it a fact that there is no likelihood of ‘the occurrence of the next
vacaucy for at least ten years? ‘ '

Sir Gurunath Bewoor: (a) In Otcober 1948 the Director General, Posts
and Telegraphs issued instructions to all Heads of Circles pointing out to them
the necessity of preventing preponderance of uny one class or community in the
group of clerks who are employed as stenographers. -

(b) and (c). Information has been called for and will be laid on the table
of the House in due course.

PREPONDBRANCE OF MusLiM OFFICERS IN THE PUNJAB PoSTAL CIRCLE.

620. *Bhai Parma Nand: (a) Will the Secretary for Posts and Air please
stato if it is a fact that all the staff and the Establishment Sectioq of the office
of the, Director General, Posts and Telegraphs, New Delhi, are under the
charge and control of Muslim officers? '

(b) Is it not a fact—

(i) that the Post Master General, Punjab, is a Muslim;

(i) that the officiating Director of Telegraphs, Punjab Circle, is also a
Muslim ;

" (iii) that three Divisional Engineers, Telegraphs, out of five are ulso Muslims,
m the Punjab; and

(iv) that the three Divisional Engineers out of five are on extension of
service, and also one of the three Muslim Divisional Engineers, Telegraphs,
is on second extension? '
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(c) Is it & fact that Post Masters, Delhi and New Deihi, the Deputy,
Accouutant General, Posts and Telegraphs, Delhi, and the Accounts Officer,
Telephone Revenue, Delhi, are also *Muslims?

Sir Gurunath Bewoor: (a) The three sections of the office mentioned by
the Honourable Member are in the charge of Muslim officers but they are
under the control of a non-Muslim officer.

(b)'Yes, except that at present, two and not three Divisionul Engineers arc
Muslims. I may, however, add for the information of the Honourable Member
that postirigs are not made on communal grounds and that if certain class 1
officers posted in the Punjab and N.-W, F. Circle at present in the exigencies
cf service are Muslims, such officers in other circles arg either all non-Muslims
or preponderantly non-Muslims.

(c) Yes, except that the Deputy Accountant General, Posts and Telegraphs,
Delhi is not a Muslim.

Mr. Muhammad Nauman: With reference to part (a), doeg the Honourable-
Membér know that all the establiskineflt sections of the Posts and Telegraphs
Directorate are under a Senior Deputy Director General who is & non-Muslim ?

Bir Gurunath Bewoor: That is exactly what I said. ‘The Honourable Mem-
ber did not hear my reply. :

Mr, Lalchand Navalrai: May I know from the Honourable Member if the
Member in cherge is also a Mussulman?

Sir @Gurunath Bewoor: That is within the knowledge of the Honourable
Member himself.

OrENING OF NEW TELEPHONE AND TELEGRAPH ENGINEERING Drvisions.

621. *Bhai Parma Nand: (a) Will the SBecretary for Posts and Air please
state if it is a fact that a new Telephone Engineerinﬁ Divigion has been opened
in Delhi ond a Telegraph Engineering Division at Ambala? If so, what extra
expenditure has been incurred on this account?

b) Is it & fact that certain Telephone Inspectors (non-ministerial staff) in
the Punjab Circle have been given extension of service after the age «f super-
annuation, thus blocking promotion of junior offigers? I[f so, why? .

(c) Is it & fact that the Director General, Posts and Telegraphs, hus some-
time back issued orders prohibiting the transfers of Hend Clerks and other
staff from one station to another for the duration of the war?

8ir Qurunath Bewoor: (2) The facts are not exactly as stated by the
Honourable Member. Owing to the considerable growth of telephoné work in
the Delhi Telegraph Engineering Division, it was decided to create n Delhi
Telephone Division with headquarters at Delhi and a Telegraph Engineering
Division with headquarters at Ambala. Exact information as to the extra ex-
penditure incurred is not available since the new arrangement has come into
force only from 1st November, 1948, but the creation of the new division was
estimated to involve an additional cost of approximately Rs. 80,000 per annum.

(b) So far as information is available, only one Telephone Inspector in the
Punjab Circle has been retained in his post after the age of superannuation, Thixs
has been done in the interests of the public service. .

(c) No. The orders issued were that the regular rotationgl transfer of Heud
Clerks in Offices of Divisional Engineers Telegraphs, every four years should not
be given effect to during war time. .

Mr. Muhammad Nauman: With reference to part (b), may I know what is
the number of Muslims out of this total of nine?

Mr. Lalchand Navalrai: All. -

8ir Gurunath Bewoor: I said that only one Tnspector had been given an
extensicn. Where are the nine ? :

* Mr. Muhammad Nauman: What is the total number of Telephone Inspectors
and how many are Muslims. I am not referring to those who have heen given
extension. '

- 8ir Gurunath Bewoor: That does not arise out of the question. The question
asked was whether certain Telephone Inspectors have been given extension of
service and I said that one man had been given an extension. .
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Maulvi Muhammad Abdul Ghani: What is the number of extensions given in
1940 and 19417 ‘
Sir Gurunath Bewoor: I huve no inforntation.

"TRANSFER OF OERTAIN CLERICAL STAFF TO TELEGRAPH ENGINEERING DIVISION,

. AMBALA,

622, *Bhai Parma Nand: (%) Will the Secretary for Posts and Air please
state if it is not a fact that the Post Master General, Lahore, ordered that
volunteers should be called for for transfer to Ambala in connection with the
formatiot. of a Telegraph Division there, and that some ¢f those who actually
volunteered have not been transferred, while others who did not volunteer have
been forcibly ordered to go? Do Government propose to place facts and figures
tefore the House and state on what basis and principles the transfer of cleri-
cal staff has been made? '

(b) Are there any standing orders in the Posts and Telegraphs Depart-
raeit to the effect that while ordering such transfers the principle cf ‘‘longest
stay’’ in one station should be followed? If so, has thig principle been kept in
view;  while ordering the clerical staff of the Telegraph Engineering Division
froin Delhi to Ambala? If not, why not? . ‘

8ir Gurunath Bewoor: (a) It is & fact that the Postmaster General. Punjab
and N.-W. F. Circle, ordered that volunteers should be called for for transfer to
Ambaln and that if a sufficient number of volunteers were not forthcoming,
others should be selected. All those who volunteered were transferred. As
there were only 10 volunteers for transfer and 13 officials were required for
Ambalu, & nore officinls from umong those who did not volunteer were selected
to complete the quota. The selection was made on the principle that both the
Delhi und the Ambala Engineering divisions should have a fair proportion of
experienced and competent’ clerks.

(b) The reply to the first part is in the negative. The second part does not
arise. As regards the third part, Government do not consider it necessary to
lay down any hard and fast rules of procedure for transfers, which must be gov-
erned by administrative needs and convenience. .

QUALIFICATIONS FOR RECRUNMENT OF SUPERIOR TELEGRAPH ENGINEERING
. OFFICERS. )

623, *Bhai Parma Nand: Sa) Will the Secretary for Posts and Air please
state the ininimum acadeiaical and technical qualifications on which recruit-
ment of Superior Telegraph Engineering Officers is made, and whether those
qualifications were waivéd in the case of a Muslim Divisional Engineer,
Telegraphs, in the Punjab Circle at present?

(b) 1f the reply to the concluding portion of (a) be in the affirmative, what
are the reasons for preferential treatment in the present case?

8ir Gurunath Bewoor: (a) and (b). Recruitmuent to the grade of Assistant
Divisional Engineers, Telegraphs in the Telegraph Engineering Service, Clasd I,
is made partly from direct recruits on the results 6f a competitive examination
held by the F. P. 8. C. and partly by promotion of Assistant Eugineers selected
on the advice of the F. P. §. C. The minimum academic and technical guali-
fications required of a candidate to be eligible for the competitive examination

© are contained in mle 13 of P. & A. Deparbment Resolution No. 8-97-2/45,

4

dated the 8th May, 1943, and appendices T and I1 thereto, which were published
in the Gazette of India, duted-the 15th May, 1943. As no such qualifications are

required of officers promoted to that service. the latter portion of part (a) and
part (b) do not arise. :

GAZETTED AND SUPERVISORY POSTS IN THE PUNJAB PosTAL CIROLE.
- 624, *Bhal Parma Nand: Will the Secretary for Posts and Air please state

- the number of gazettéd and supervisory posts sanctioned in each Branch of

the Posts and Telegraphs Department in the Punjab Circle, and the number
filled by Muxlims, Hindus and other communities? .

Sir GQurunath Bewoor: The information is not readily available and cannot be
collected as this would involve an expenditure of time and labour not justified in
war time.
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EXTENSIONS OF SERVICE GRANTED TO MvusuiM DEPUTY DIRECTOR GENERAL AND
AssISTANT DEPUTY DIRECTOR GENERAL, PosTS AND TELEGRAPHS.

1625. *Bhai Parmanand: Will the Secretary for Posts and Air please state
if it is a fact that recently further extensions of service have been granted to
the Muslim Deputy Director General of Posts and Telegraphs, and the Muslim
Assistant Deputy Director General, Posts and Telegraphs, whereas no exten-
sion of service has been allowed to the senior Deputy Director Gieneral, Posts
and Telegraphs, who is a non-Muslim? If so, what are the reasons for the
differential treatment in this case?

Sir Gurunath Bewoor: The facts are not as stated by the Honourable Member.
A further extension of service has recently been granted to the Muslim Deputy
Director General, Posts and Telegraphs. No further extensions of service have
been granted to the Muslim Assistant Deputy Director General, Posts and Tele-
graphs, or the Parsi Senior Deputy Director General, Posts and Telegraphs,
who were both granted extensions of service last year. The Hindu Deputy
Director General, Posts and Telegraphs, has also recently been.granted an exfen-
sion of service. Thus, there has been no discriminatory treatment given. to
Muslims. Extensions of service are granted salely in the interests of the public
service and not in the interests of the individual officers concerned.

UNSTARRED QUESTIONS AND ANSWERS.
ProMOTION OF GUARDS ON NORTH WESTEBN RAiLWAY.

<174. Mr. Muhammaq Azhar Ali: (a) Has the attention of the Honourable
Member for Railways been drawn to Resolution No. 1, adopted at the Aunaual
General Meeting of the North Western Railway Guards’ Association, held su
Lahore on the 5th December, 1948, vis., ‘‘This meeting is of the considered
opinion that the revised methods of promotion to Grade 111 is very unsatisfactory
and requests the North Western Railway Administration to grant promotions
by strict Pooled Seniority like other non-sclection posts and the present system
of Divisional and Central selections or interviews be abolished’’, and state how
promotions from grade to grade in non-selection posts are made?

(b) Is there any difference in procedure of promotions amongst Guards and
other categories in Transportation Group? If so, what is that, and the reasone
therefor?

(c) Is promotion’from one grade to aunother in non-selection posts made in
order of seniority cum merit? ,

The Honourable Sir Edward Benthall: (1) Promotion for non-selection posts -
are made on seniority among those considered fit for the promotion. .

(b) No, except that the staff are interviewed at the Headquarters Office to
determine their fitness. This is necessary on account of the nature of the duties
of guards. )

(¢) Yes.

WoRkING HOUBS OF OERTAIN STAFF ON EAST INDIAN AND NoRTH WESTERN

‘ RarLways.

175. Mr, Muhammad Aszhar Ali: Wil the Honourable Member for Rail-
ways please state the wotking hours prescribed for the staff “on the Iast
Indian and North Western Railwnys to whom the Hours of Employment Regu-
lations are not applicable? 1f no working hours are prescribed, what are tne
reasons therefor? ’

The Honourable Sir Edward Benthall: It is not understood what particular
staﬁ is referred to. In all cases where this is possible the hours of work are laid
own. -

REST FOR GUARDS AFTER DUTY PERIOD ON NORTH WESTERN RAILWAY.

176. Mr. Muhammaq Azhar Ali: (a) Has the attention of the Honourable
Member for Railways been invited to subject No, 2, Part II-overtimes .o
Guards, of the Minutes of the meeting held between the General Manager,

+Answer to this question laid -on the table, the questioner having exhausted his quote.
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North. Western Railway, and a deputation of the United Union of the North
Western Railway Workers at Lahore on the 4th October, 1943, and circulated
u{.\der Nq. 961-E /475, dated the 12th October, 1948, by the General Manager,
vig., ‘it is not the intention to fix twelve hours as the absolute maximum period
of duty after which a Guard can claim rest”, and state the absolute maximum
period prescribed for the working of trains by Guards normally and. not in
exceptional occasions? N

(b) Are Guards entitled to claim rest in ordinary workidg of a train afte-
twelve hours? If not, what are the reasons therefor?

(c) What is the result of the arrangements made to give rest to Guards
after twelve hours’ working? . ’ :

The Honourable Sir Edward Benthall: (a) The maximum number of hours
on duty after which a Guard can claim rest is 16.

. (b) No, because it is not considered necessary to lower the present Iimit.

(c) Government ars not aware of any such arrangements. ’
NoN-PAYMENT FOR OVERTIME WORK TO STAF¥ oF DELBI D1visioN, NORTH WESTERN

. RAILWAY. f

177. Mr. Muhammad Azhar Ali: Will the Honourable Member. for Lail-
ways please state: o

(a) if it is a fuct that the staff on the North Western Railway, Delhi Divi-
sion, when required to work over and above the hours of employment are.
never paid overtime earned-by them; and

(b) if the reply to part (a) be in the affirmative, the reasons therefor?

The Honourable Sir Edward Benthall: (a) No. : ’

«(b) Doer not arise. :

. PrEss CORRESPONDENTS GIVEN RAILWAY Passes.

178. Mr. Ananga Mohan Dam: Will the Honourable Member for Railways
please state the names of the Press Correspondents of the newspapers ind
of the news agencies or. other persons connected with the Press whom Railway
Passes (description to be given) for travelling are given by the Railway Béard
or by the Railwey Administration, together with the purpose for which such
passes are to be used, and the action provided for abuse thereof? If no action
has been provided, what are the reasons therefor?

The Honourable Sir Edward Benthall: During the year 1948, the Railway
Board have issued one First Class Card Pass available ovet State Railways in
favour of each of the following: -

() one representaiive of Reuters.

(ii) one representative of the United Press of India.

(iii) one representative of the Associated Press of India.

(iv) one representative of the Orient Press of India. :

The S. 1. Railway issue six single journey First class passes yearly to each of
the following:

(1) The Editor, Railway Herald;

(2) The Editqr, Wednesday Review; and

(8) The Editor, Tndian Railway Magazine, Madras.

The B., B. & C. I. Railway issue a First class card pass to u representative
of Reuters.

Other Class I Ruilways did nof issue any passes to representatives of Press
Agencies or the Press during 1943. ' :

. These passes have been given in return for services rendered in connection
with pubhcis}ing Railways and their activities, and no question of abuse arises.
OLD GRADES TO OERTAIN TRAVELLING TICKET EXAMINERS ON EAST INDIAN RAILWAY.

179. Mr. Mga Mohan Dam: Will the Honourable Member for Railways
please state if it is a fact that in July, 1984, Government gave an assurance

to this anoure:ble- House that the Travelling Ticket Inspectors now designated
as Travelling Ticket Examiners on the East Indian Railway will be promot:d

¢
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in their old grades on occurrence-of vacancies and in order of seniority” (page
276 of the Debates)? If so, how many of them have so far been promoted in
their old grades? If not, why is not the assurance honoured? ,
The Honourable Sir Edward Bemthall: Yes, as rggards the first part. As
regards the second part the Honourable Member is referred to the repiy to.
Unstarred Question No. 22 asked by Mr. Muhammad Azhar Ali in the Legis--
lative Assembly on 12th November, 1943..
No Dury RosTER FOR TICKET ComScT'rons AT JULLUNDUR CANTONMENT RAILWAY:
ATION.
. 180. Mr, Ananga Mohan Dam: Will the Honourable Member for Railways:
please state if it is a fact that no duty roster is prescribed for the working of"
the Ticket Collectors at Jullundur Cantonment Railway Station on the North.:
‘Western Railway under Hours of Employment Regulation? If not, why not?
The Honourablg Sir Edward Benthall: The reply to the first part s in the.
‘negative. The second part does not arise
INADEQUATE NUMBER OF TICKET Coxg.nc'rons AT JULLUNDUR CANTONMENT RAILWAY:
TATION.

"181. Mr. Ananga Mohan Dam: Will the Honourable Member for Railways.

.glease state : ’
(=) if it is a fact that #he passenger traffic at Jullundur Cantonment Railway.

Station on .the North Western Railway has considerably increased during the-
preceding three years or so; ' '
(b) if it is a fact that the strength of the Ticket Collectors for the direction.
and guidance of passengers or to control the traffic has not been increased; and
(¢) whether Government propose to increase their strength, if .not, why not?
The Honourable 8ir Edward Benthall: (a) Yes.
(b) Government understand that additional Ticket Collectors are now being:
posted to Jullundur Cantonment. .
(¢) Does not arise.
MvsLmMs TAKEN As TRAFFIC SUPERINTENDENTS, ETC., IN DELHI DIVISION,
o 182, tntr. Ananga Mohan Dam: Will the Honourable Member for Railways.
ease state : . . ’
(a) the number of Muslims taken into selection of T.S., T.1. and A.T.I. on
the Delhi Division during the preceding four years; and
(b) the number of Muslims given exemption from Course P-8, against the.
total number of exemptions given to-date on the Delhi Division of the North
Western Railway; if no Muslim has been given exemption, the reasons therefor?-
The Honourable Sir Edward Benthall: (a) It is not understood what is meant.
by A. T. I. No selections were held in fhe Delhi Division during the last four
years for the other posts mentioned.
(b) No employee was given exemption from Course P-8. N
LowEeR INITIAL PAY OF EMPwlsrTEEs ni% THE SUPERIOR SERVIOES (NON-GAZETTED) ON-
ATE RAILWAYS.
ol at?.stﬁut:.'Amg' Mohan Dam: Will the Honourable Meiber for Railways.
(a) if it is a fact that initial starting pay of a low ] i
, y of a lower grade clerk is Rs. 60
plus dearness allowance for offices of the G ia i i
Bnd subordinate uffes. overnment of India including attached:
(b) if it is a fact that this initial starting pay of an employee in' the Super]
Bervices (Non-Gazetted) on State-Manas Ry is Re 80 plus deperior
allowance according to 2he zones; angnaged Hoilways s Re. 30 plus dearness
() if the replies to parts (a e i i :
this difforemtia; treatmenfz? (8) and (b) be in the affirmative, the reasons for:
The Honourable Sir Edward Benthall: ' i
(b) Yes, gonerally. : (8) Yes, as far as is known.
(¢) The differences have always existed, the rat f i
has Lithert , th e of pay oﬁqred on Railways.
L ;-se "1l plzy; el:lete:n adequate to attract a sufficient number of suitable candidates:



4516 LEGISLATIVE ASSEMBLY [24TE MAR. 1944
* DEARNESS ALLOWANCE TO RATLWAY SERVANTS ON AREA Basis.

184. Mr. Ananga Mohan Dam: Will the Honourable Member for Railways
please state : . _

(a) if it is & fact that the prices of foodgrains all over India are controlled
by the Government ; -

(b) if it is & fact that the prices of foodgraing all over India are universal both
in urban and rural areas; . :

(c) if the replies to parts (a) and (b) be in the negative, the correct fact, and
‘the prices-in different urban and rural areas, respectively; and

(d) if the replies to parts (a) and (b) be in the affirmative, the reasons for
paying the Railway Servants the dearness Allowance on Area basis?

The Honourable 8ir Edward Benthall: (a) and (b). No.

(c) There is no general price control of foodgrains. As regards the second

- 'part, it is regretted that these details are not available, but even where priee

-controls exist, the prices are not the sanie everywhere. *  *

(d) Does not arise. '

MEMORIAL FOR DEARNESS ALLOWANCE BY DELHI-SHAHDARA RATLWAY StATION
: EMPLOYEES. '
185. Mr. Ananga Mohan Dam: Will the Honourable Member for Railways’
plense state : ® *
(a) if he has received Memorials, dated the 25th September, 1948, from
-employecs on the North Western Railway working at Delhi Shahdara Junction
regarding Dearness Allowance; if se, what action has been taken thereon; if
no action has been taken, the reasons therefor; . ‘
. (b) if it"is & fact that the Honourable Sir Mohammad Azizul Haque has
informed this House that Shahdara Town derives its supplies of day to day
necessities of life from Delhi City under permits issued by the Commodity Con-
trol Officers, under the- Chief Commissioner of Delhi; and o

(c) whether Government now propose to include Shahdara with Delhi und
New Dolhi Area; if not, why not?

“  The Honourable Sir Edward Benthall: (a) No, the other parts do not arise.
(b) No, what the Honourable Sir Muhammad Azizul-Huque stated was that
‘Bhahdara derived part of its supplies in the manner described.
(¢) No. because they do not consider there is any justification for doing so.

REecoaNITION TO THE UNITED UNIONK OF NORTE WESTERN RAILWAY WORKERS.

186. Mr. Ananga Mohan Dam: Will the Honourable Member for Railways
please state :

(a) if it i8 a fact that the General Manager, North Western Railway, guve
recognition to the United Union_of the North Western Railway Workers on the
-condition that all the constituent Unions.would cease their separate existence;

(b) if it is a fact that about 90 per cent. of -the constituent Unions with
-geparate existence have seceded from the United Union; '

" (c) the date on which the said United Union was registered under-the Trade

"Unions Act by the Regdistrar; o

(d) the total number of constituent Unions on the North Western Railway,
-and how many are affiliated with the United Union; and

(e) whether Government propose to withdraw the recogaition for non-fulfil-
.ment of the condition; if not, why not?

The Honouratle 8ir Edward Benthall: (a) Yes, except that the recognition is
pravisional.

(b) No, but four out of the seven Unions affiliated in the beginning have.
Government are informed, seceded.

(c) 8th February, 1940, . _

(d) Seven; three are now affiliated to the United Union.

{e) No; in the hope that the conditions may yet be fulfilled.



MO'].ION FOR ADJOURNMENT.

.
SALE AT PROFIT IN INDIA OF GOLD PURCHASED IN SOUTH AFRICA BY THE UNITED:
KiNepom.

Mr, President (The Honourable Sir Abdur Rahim): Notice has been given.
by Mr. Avinashilingam Chettiar to move the adjournment of the business of the
House to discuss a definite matter of urgent public importance, namely: the-
connivance of the Government of India in allowing the United Kingdom to sell.
gold purchased in South Africa for £8 8s. at the rate of £14 per ounce-in India,
as brought out in the reply of the Minister of Finance of the South African.
Union (as reported in Jhe Hindustan Times of today).

His not this matter been discussed in the Budget?

Mr. T. S. Avinashilingam Ohettiar (Salem and Coimbatore cum North Arcot::
Non-Muhammadan Rural): Sir, I may point out to Rule 48 in the Manual of

Business and Procedure which says:
- “The motion must not revive discussion of a matter which has been discussed in the-
ouse’’

Mr, President (The Horburablé Sir Abdur Rahim): I asked tht Honourable
Member if this question has not been discussed since the Budget was introduced ?

Mr. T. 8. Avinashilingam Ohettiar: It was generally referred to and the-
Government may or mav not reply.

Mr. President (The Honourable Sn Abdur Rahim): Have not the Govern-

ment replied?

The Honourable Sir Jeremy Rusmav (Finance Member): The question is.
exactly the same which has been referred to in my Budget speéch and which
has been mentioned by several speakers in the course of this debate and it.is stlll

relevant to this debate.
Mr. President (The Honourable Sir Abdur Rahim): T hold that the motion:

is not in order.

STATEMENT OF BUSINESS. -

The Honourable Sir Sultan Ahmed (Leader of the House): Sir, we had been.
anxious to conclude the debate on the Consideration Motion of the Finunce Bill
today, but I am afraid it has not been. possible. It has, however, been agreed.
by all Parties that the debate should conclude on Monday next, that the whols .
Monday should be reserved for such Party Leaders as do not speak today and for-
the Honourable the Finance Member’s reply, and that Mr. Lalljee and, if
possxble, Sir Henry Richarason, snoutd have an opportunity of speaking today
It is also, I think, agreed that Questions should be dispensed with on Monday
and I would ask you, Sir, to direct accordingly.

There is now no prospect of the business of the Session being concluded by
. the 81st March and I would, therefore, ask you, Sir, to direct the House to sit
for the transaction of ot’ﬁcnal business on \Ionduv Tuesday and Wednesday, the-
8rd, 4th gnd 5th of April.

E§ -A. Sathar H, Essak Sait (West Coast and Nilgiris. Mubammadan):
On a8 pomt of information, Sir. It is said that the Parties have agreed. E
believe my Honourable friend himself and the Leaders have agreed to this.
arrangement and that he had a talk with the Leaders.

Mr. President (The Honourable Sir Abdur Rahim): I understand that am

" agreement has been arrived ‘at as stated by the Honourable the Leader of the-
House and, as requested by him, T am prepared to dispense with the questions.
on Monday next if it is agreeable to the House -and I direct that the House will
sit on- the 8rd, 4th and 5th April.

Mr. I.alcht.nd Navalrai (Smd Non-Muhammadan Rurai): May I ask, Sir,.
whether on Monday other speakers, who are the back benchers, will also nt:
allowed to speak or whether it will be reserved wholly for tige Leaders of th>
Parties? .

Mr. President (The Honourable Sir Abdur Rahim): The Leader of the
House has made the point quite clear.

{ 1517 )
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Mr. N. M. Joshi (I\fominated Non-Official): 1f the Leaders do not choose to
‘take all the time, are the other Members prevented from speaking?-

Mr. President (The Honourable Sir Abdur Rahim): Does the Honourabile
Member mean after the reply of the Finance Member?

Mr, N. M. Joshi: No, even before.

Mr, President (The Honoursble Sir Abdur Rahim): How am I to know as
~to how long he will speak? Does not the Honourable Member follow me? If
-the Honourable the Finance Member has replied, then there can be no question
of any other Member speaking afterwards. = Until he replies, the Chg,ir wil} not
be in a position to know—nobody will be in a position to know—what time will be
Jeft. A
Mr. N. M. Joshi: If there is a closure, he has a right to speak. But I was
-thinking of the right of Members. "

Mr. President (The Honourable Sir Abdur Rahim): 1 have understood from
.the Leader of the House that the Finance Membey would begin his reply after
«the Leaders of Parties have spoken.

The Honourable Sir Sultan Ahmed: Yes. .

Mr. N. M. Joshi: But if the closure is applied . . . . . . .

Mr. President (The Honourable Sir Abdur Rahim): Order, Order; that is the
.arrangement. The House will now resume the- consideration of the Finance
Bill.

[ S —
THE INDIAN FINANCE BILL—contd.
Sir Oowusjee Jehangir (Bombay City: Non-Muhammadan Urban): Mr.
President, while speaking yesterday on the Finance Bill, I was dealing with the
~Government’s policy of inflation and had pointed out the three methods Govern-
ment were employing and which had been so successfully employed in England.
I had also pointed out the difference in the conditions prevailing in England and
~in India end had, therefore, come  to the conclusion that anti-inflationary
measures, eqlally applied to all classes, would only resuy}t in partial success.
"The main point, therefore, I tried to stress was that anti-inflationary measures
-should be especially aimed at those classes who are better off due to the condi-
- tions of war. Just before I closed my remarks, I was dealing with price controls.
_Price controls are the sheet-anchor of Government's remedies against inflation.
Now, 8ir, I am quite aware of ‘the great difficulties in a country like India
-of enforcing controls. Government of India alone are not concerned. They
may lay down the policy but that policy has got to be followed by the Provineial
- Governments, and I have a feeling that there may be some Provincial Govern-
mentg who do not take this question very seriously. I would request the
Honourable the Commerce Member and the Honourable the Food Member to
impress upon the Provinces and their Governments, whether they be under
‘Bection 93 or under a Ministry, that this question of controls is the most
important question before the country. Party politics are well and good in
times of peace, but let not party politics come in the way of these serious
- measures of controls, which are so urgently necessary in the interests of the
- poorest in the country ag well as in the interests of the rich.
We had one example given to up the other dav by an Honourable Member
- who represents Assam. He said that in a big city in Assam standard cloth wae
-not available and that the price of the standard cloth was not printed on the
-cloth and that the retail scller demanded an exorbitant price. These things
- should not happen now. There is any amount of standard cloth available in the
city of Bombay to be railed anywhere that the Honourable the Commerce
Member may desire. I think it is time that such complaints should not come
- before this Honourable House and that in every part of India at least standard
cloth should begnvailable at the controlled prices. It is no use trying to make
the manufacturer reduce his price which he is willing to do and has co-operated
- with Government in doing so, if the man in the street cannot get that standard
. cloth at the price marked and fixed by Government. The fault lies with the
" Provincial Governments and not with the Government of India. *Therefore,

”



THE INDIAN -FINANCE BILL 1519

my point is strengthened*by the instance given by the Honourable Member for
Assam. There are many such instances with regard to food and with regard to
cloth throughout India and once again 1 will state that the sheet-anchor of
Government’s measures is the reduction of prices of all necessities of life. There
are black markets even in England, but the great difference between the black
markets in England and those that have-come into existence in this country
is this. The black market in England is taken advantage of by people who have
got a little more cash than others, and who want to get a little more advantage
than the generality of peopl® in England. They want to get a little more
clothes, a little more food und they go into the black market pay black
market prices fqv the articles they want. In India, mﬁ\e position
today is that even the poorest are compelled to go into the black market
for the necessities of life. They cannot do without it and the black
market flourishes under these conditions. Black markets will exist what-
ever Government do. But the point is that you ® must bring the black
markets to~the condition in which they are in England, that is, again
Y will repeat that the poorest need not go to the black markets for the
mere necessities of life. The prices of some foodstuffs have incressed
because they are not controlled; meat has increased in price, the price of fowl
has increased, the price of eggs has increased, all have risen to the extent that
the middle class man now cannot afford to buy. I have had instances brought
to me, sad and traglc instances of, o man earning up to Rs. 500 a month who
cannot afford to give his children the food that he gave them before war times
on account of the exorbitant prices. "I might draw the attention of the Govern-
ment that in certain big cities, those articles which ~are not controlled and
perhaps need not be cantrolled have risen in price due to the great demand of
the army who go into the mnarkets the first thing in the morning—as in the
city of Bombay—and buy up such things as are not controlled, like fowl, eggs
and certain best classes of meat. I do not know what the remedy is., I bring
this point to the attention of Honourable Members on the Government Benches
for such remedies as they may consider necessary. I will not deal any more
with this question of cost of living because it has been dealt with and impressed
upon Government from so many quarters. The last Honourable Member who
spoke, Mr. Chapman Mortimer, also placed this remedy ngamst inflation as the
main remedy in this country.

Now, I will come to the second measure suagested bv Government. To-
put it in the words of the Honourable the Finance Member himself:

““What matters from the point of view of preventing inflation is that the reabsorption
of the purchasing power should be adequate to the total Government outlay and our

troubles have arisen from the fact that we have not at all times been able to raise sufficient
tupees from the market to finance the recoverable war cxpenditure.’’

Now, Sir, if that is one of the remedies for inflation, we also know that
during the last twelve months, the Honourable the Finance Member was able
to raise by loans Rs. 279 crores as against 93 crores in the previous twelve
months. That is a very big rise. May I ask him what has been the anti-
inflationary effeet of that money raised by him? Theories are all very well and
good.

The Honourable Sir Jeremy Raisman (Fiflance Member) Tt hasg checked
the rise which was going on in prices.

8ir Oowasjee Jehangir: Theories are all very well and good, but the test of
“the pudding is in the eating, and although T am in favour of strongly advocating
getting more and more loans by persuading people or forcing people to give more
and more . . . .

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan - Urban):
Forcing ! ¢

8ir Oowasjes Jehangir: Yes, I am in favour of forcing, but T will come to
that point later on. I would point out to the Honourahle the Finance Member
that there is a doubt whether this big money has an antl-mﬁatlonarv tendency.
For such borrowings to have a resl antl.xnﬂatlonqry tendency, it is necessary to

LY
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asoertain from where these borrowings come. If it is money which was never
intended to be spent but to be invested in real estate or in such commodities
a8 gold, it cannot have an anti-inflationary effect to the extent the Honourable
Member believes. Money must be drawn from that class of people who would
spend it in‘excess of theii maximum réquirements and thus cause inflation.
The main object to be attained is to reduce the power of the small purchaser to
purchase goods not really required by him, and npt so much the drawing out of
the money which would otherwise be more or less harmless from an inflationary
point of view. These are the theories that are now being applied by economists.

The Honourable Sir Jeremy Raisman: Will the Honourable Member tell me
how you know whether -any particular money will be used for spending or for
investment; how do you know?

8ir Oowasjee Jehangir: Big money cannot be used for ordinary expenditure
on the necessities of life. The Honourable. Member has in this very budget
made provision for extracting big money from companies. He has also made
provision for extracting money by way of taxation all over the country.

Dr. P. N. Banerjea: From all classes of people.

Sir Cowasjee Jehangir: Yes, from all classes of people. Now, Sir, my
point is this, that the extraction of big money will not have an anti-inflationary
effect, it will have only & secondary effect and 1 would not rely_upon getting
these very big loans to have that anti-inflationary effect which is so necessary
just now. Now, Sir, the big money that he has got and which he should get and
which should come to the treasury will be sterilised in any case. It may go
into the current uccount with banks, or it may be invested in gold or real estate.
That will be sterilised so far as inflation is concerned. Therefore, when he makes
a general statement as this, I must submit, it docs not apply to inflation.

'The Homourable Sir Jeremy Raisman: What about the people to whom
money is given for real estate and so on. Does not-that money become: free
purchasing power? )

8ir Cowasjee Jehangir: I do not want to take more time -than is absolutely
necessary, for there are others to follow. T hope my Honourable friend will
allow me to go in my own way. I will again repeat that what I read from the-
Honourable-the Finance Member’s speech is only partially true.

Now, Sir, he has done in this budget what he has attempted to do in other
budgets, i.c., draw out money from companies and firms. His measures are
very stringent—I will come to that later on—and T must say that I think
he has come to the limit of stringency. But the people he must really adttack
for anti-inflationary purposes are those masses of the people who are doing
better—(Dr. . N. Banerjea: ‘“Who are starving'’}—who are doing better but.
have not been touched except_through his gencral measures of taxation which
apply to all classes, those mniillions who are doing worse and those fewer
millions or those hundreds of thousands who are doing better. And I am now
coming to a rather delicate subject on which I touched before. T do not know
what the Honpurahle Member has done with regard to those mrllions of people
—I understand they go into millions—who are primary or secondary owners.
of land. It seems to me that thev arc causing inflation more than anybody
else. .They have been getting money which they have never been accustomed
to get_in the last 80 or 40 years. They had been living a_hand:-to-mouth life:
but suddenly found that their products are producing in the open market three
or four times their original value. Still, so far ag T can see, they pay oo
income-tax, no super-tax, no excess profits tax, and the land revenue has not
risen. They remain more or less untouched. One of the reasons for these Hxed
deposits is that companies and firms should be made to save in order that they
may use that monev for rehabilitation of their industries. Mnav T ask whether:
it i8 not necessary for the primary and secendary owner of land also to he made
to save in order that he mav -use that monev usefullv after the war to imnrove
the conditions of agriculture? ,Why should this principle apply to one and nat.
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#o the other? Why should not the owner of land be made to save money?
Why should he be ullowed to earry out a suicidal policy of buying more land or
Jand that he was forced to give up in bad times, at inflated rates? Why should
ke be helped to carry on inflation in land? Why cannot he be forced to save
that money for times more normul when he can buy that land which be lost in
days gone by, at a reasonable price? Why cannot he be forced to live .ike
the millions and millions of other people in India who are on the verge of starva-
tion due to the conditions of war? I do not know how many millions there
are of such primary and secondary qwners of land. I have heard the figure
«of 55 million; I .believe the Gregory report states that, though I can hardly
believe it myself. But if it is anything like that figure that means, if you take
only one child, -there are 150 million people in this country who are helping
inflation. These people go untouched.

Dr. P. N. Banerjea: Most of these people have no food to eat-

Sir Oowasjee Jehangir: That is &}l bunkum.

Dr. P. N, Banerjea: You live in Bombay in' a palace, you don’t know the

wondition of the agriculturists. .

Sir Cowasjee Jehangir: My Honourable friend has only got to go about with
his eyes open’ I am only talking of a certain class of people—the primary
and secondary owners of land. I am not talking of the landless labourer who
is 'in a hopeless condition; I am not talking of those millions and millions of
our people who are on the verge of starvation. I am trying to get at groups
-of people who are doing better than they did befare, and I am asking the Hon-
ourable Member ‘to initiate and put into -practice the principle that it is these
people whom he should try to attack. Tt is from these people that he should
take money by way of loans—not taxation—and only then will he be able
to tackle in this direction the inflationary tendencies that are so evident in

this country. '

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: Muhammadan
Rural): Is not land revenue taxed up to 50 per cent.?

Sir Oowasjee Jehangir: I could not catch the Honourable Member but, so
far as I know, land revenue has not risen in any part of India. -

Therefore, I would make n very bold suggestion. I lgnow it will be most
unwelcome to many parts of this House and many other people. I would sug-
gest that the primary and secondary owner of the land . . . -

Mr. T. T. Krishnamachari (Tanjore cum Trichinopoly: Non-Muhammadan
_B;n-al): Will the Honourable Member please explain who ausec‘oridary owner
i - ’

Sir Oowasjee Jehangir: I will explain. The primary and secondary owner
of land should be made compulsorily to lend to Government every year twice
- a8 much as‘the land revenue. . '

Sir Muhamimad Yamin Khan (Agra Division: Mubhammeadan Rural): No,
.theg i:hgo;')’nnjxary owner cannot live even. B

asjee Jehanglr: The primary owner is the owner of .
secondary owner is one who has got & lease of the lang in pel;'pc;tutif; :ax:)d, 1;118
lease. He, tBerefore, gets the benefit, not the primary owner. In 'm:n 0 g
.the. primary owner cultivates bimself and therefore he gets the bene{it‘M;:
varies very much all over India and it is difficult to speak-ip ery oo
terms. I feel that the proposal I make is nothing new, but the time has eu;;;:e

when the provinces must help the Central Government j is directi

is in the hands of ‘the provinces, and therefore the prov‘i;n(l:s t)lllll;st be g?::i tIt
wake.up. I_}n'lesg the?y w}]ole-hearted]y co-operate you will never tackl etb'o
question of mﬂatlo_n in t}us country as it has to be tackled, Sir I d?)‘ n l:
wish to go further into this question. I could speak at some léngth but I \vaz(:t
to curt,{nI my remarks as far as I possibly can. I would ask again thate thi

suggestion is seriously thought of, that the provinces be éeriously tackled ;
unle'sd the Hon.ourable the Finance Member does that with the sssistanc " 4
the whole of hig Government he may not be successful, as succesaful :.e !?.
ought to be, in tackling these inflationary tendencies in tha eountry.
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I will now come to a subject which my Honourable friend, Mr. Chapman-v
Mortimer, touched upon and which I had down ih my notes for reference. It
is this question of evasion of taxes which is becoming a bit of a scandal. (Mr..
N. M. Joshi: “‘Fine art.”’) Yes, it is & fine art truly. . This ‘question of
evasion of taxes is a.question which must now be publicly ventilated und this-
hush-hush policy on our part must stop. 1t is the honest man who suffers-
while the dishonest man walks away with all the profits. The more there is-
of evasion, the more will be the taxes piled up by Government. '

The Honourable Sit Jeremy Raisman: Hear, hear. .

Sir Cowasjee Jehangir: I believe that if every man today would .pay his-
taxes fairly and honestly the Homourable Member would be in & ‘position to-
reduce income-tax and super-tax by at least 25 to 80 per cent. I am making
this very bold statement. . .

Dr. P. N. Banerjea: Over bold! .

8ir Oowasjee Jehangir: . . . because I see money hidden away in nooks and.
corners in such fabulous agounts that 1 can hardly believe it.. I may go one
step further and say that evasion to this extent cannot take place without a.
certain amount of connivance on the part of the department. I know I am.
making a very serious charge . . .

Sardar Mangal 8ingh (East Punjab: Sikh): It is true.

Sir Oowasjee Jehangir: .. . but at least that can be remedied. I must.
tell the Honourable the Finance Member that his department is over-worked;
that he is overloading it. In this very Budget there are provisions which will
add more work for this department. The department is unable. to cope with:
the work on account of war conditions and you go on piling more work on to
this department and expect efficiency. You cannot do it. I think you should
reduce the work or you should increase the staff, and in this case an increase-
of the staff will not be money thrown away. It will be money most usefully
invested, for if you can have a better check, if you can have more expeditious:
methods you will gain ten-fold, twenty-fold, even hundred-fold more than the
small expenditure gou may have to incur in increasing your staff. I will ke
promptly asked wHEre is the trained staff to be obtained? You ecanmot make
an Income-tax Officer in a day. I realize that. But there may be men avail-
able in pfvate life, fairly well known for their honesty, who may be temporarily
employed in the department. If the Honourable Member only looks round he-
may find some. It is urgently necessary. You cannot blame the commivance:
as much as T would like to do. T feel there is another side to the question.
You get men fairly poorly paid. You have sharks.in this country who. are ready
to put down thousands on the table for a concession, thousands of rupees liter-
allv. After all, we are all human; let us not blame those who are in a worse
position than most of us. They fall to the temptation, however honest they
intend to be. )

Mr. T. T. Krishnamachari: So pray that they should not be led into tempta-
tion.
8ir Cowasjee Jehangir: It is on both sides: T blame the shgrks who tempt
them. But it must be stopped. I do not ask for punishment; I ask for &
remedy and if I believed only ten per cent. of the stories that are told to me
I would be more alarmed than I am today.* But there are many such instances,
I have no doubt, and I will repeat that the more such instances there are the
more shall we, who happen to be honést, pay, because the taxes must be piled
up. Now, Sir¢ I will go to another point. I am moving rather rapidly from
point to point. )

There is one bright feature in this Budget. It is the getting aside each
year from now onwards a part of the dollar accruing from India’s exports ta
the tnited States of America, apart from and in addition to our current dollar
requirements which are met from the Empire dollar pool. T congratulate the
Tlonourable Member_on this.

Dr. P. N, Banerjea: Better late than never,
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~ Bir Oowasjee Jehangir: I had occasion to mention one of the contngencies
that may occur with regard to our sterling balances in my Budget speech last
year. There are two main contingencies against which we must guard: The
first contingency is the depreciation of our sterling balances due to the deprecia-
tion of sterling vis-a-vis the dollar. That is one contingency that may occur,
and a great deal will depend upon the agreement that will or is bound o
come into, existence between KEngland and America. If England gets a fair
deal and sterling vis-a-vis the dollar gets a fair deal, this contingency will not
arise, but if England does not get a fair deal then sterling must deprecinte
vis-a-vis the dollar and so must our sterling balances. That is one contingency
that we have Yo reckon against. The other contingency is that we must make
sure that our dollar requirements after the war will be met to the full and we
shall not have to depend upon the charity of anybody for our dollar require-
ments. Of course we will have to depend upon the Empire dollar pool; ver-
sonally I am rather anxious about the Empire dollar pool. Since 193 this
has been the system. Since the war broke &ut, our trade balances with America
have been considerable. We should get full advantage of those trade balances.
These are the two contingencies I would like the Honourable the Finance Mem-
ber to guard against; I need not go further into details.” He is well aware of
these facts. Then,- Sir, there is another contingency mentioned by my Hons
ourable friend, Sir Abdul' Halim Ghuznavi, and that is the tepdency shown in
the commercial press®n England to make out that India has got the best of
the bargain. I do not know if that is so. Personally I think India has had a
fairly equitable deal At any rate, I wish the Honourable Member every luck
in future. I thank him for what he did last year; I wish him every luck in
the future. We wish to take advantage of nobody, but we do want to spe that
nobody shall take any advantage over us. Sir Abdul Halim Ghuznavi, at any
rate, did sound a note of warning. Personally T have no great apprehensions.
but we must be wide awake. When you see a tendency of that sort in influ
ential quarters, the time has arrived when we should be wide awake. Buf
may T ask to what extent have we got these dollars set aside for us and will
the Honourable the Finance Member and the Government of India see that
the setting aside of these dollars is something commensurate with our trade
balance with America. I would like some assurance on this pointl.

Now, Sir, I will touch very very shortly upon three aspects of the budgetary
proposals. Firstly, I believe that the intention of the Honourable Member is
12N that he shall place ll companies and firme in the same position as
O°%- they were before the war. He desires to take the whole of the
excess. profits in one way or another into the Government treasury. He takes
a part by direct taxation. He takes the rest by way of depositd. He thus.
leaves companies and firms, or he intends to, T hope, in the same position as
they were in the standard period, and let me point out that in a very large
majority of cases the standard period was a time of depression. (The Honour-
able the Finance Member signified dissent.) Yes, it is so, and without the
slightest doubt about it too. I repeat that the standard period was a time of
depression when dividends were at a very small rate or none at all. I cannot
speak for the whole of India. There may be exceptions. I have one or two
exceptions in my own mind. Generally speaking, that is & fact. Therefore
1 beheve.l.t ig the intention of Government to leave these companies in the
3ame position as they were before the war and that they should not be able
to give any more dividends than they did before the war. Now I contend that
ther_e 8re many many companies who will not be in that position. They will
be in a worse position than they were during the days of depression or the
standard period. I'wxll give only one instance which is very common and runs
through all companies. _ I will quote for the convenience of the House in very
large figures, nat meaning to say that all companies make these profits but T
take these very high profits to make the example more easily understood 1
take a limited company with a profit of, say, Rs. 108 lakhs. T take the standard
profit at Rs. 10 lakhs. The taxation for the company comes to Rs. 100 lakhsg
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According to the present proposals Rs. 96 lakhs is the excess profits, Rs. 19
lakhs is the deposits, Rs. 17 lakhs income-tax and superoﬁax,.ma.kmg Rs. 100
lakhs. That company is left with Rs. 6 lakhe for distribution purposes. I
said that the standard profit was Rs. 10 lakhs. That Re. 10 lakhs after dedue-
tion of income-tax and super-tax in the - standard period is reduced to
Rs. 7,81,000. Therefore, in the standard pegjod this company is left with
Rs. 7,81,000 for distribution. The very same company under present conditions
will have Rs. 6 lakhs to distribute, and over and above if that company decides
to give the whole of the Rs. 6 lakhs in dividends that six lakhsgill be reduced”
to Rs. 5,64,000. So against Rs. 7,81,000 that company will have Rs. 5,84,000.
I believe, Sir, that this is the generality of cases. It may be argued that there
is no reason why the shareholder should not pay his extra taxation. Dividends
are generally given income-tax free. Therefore, it may be argued that the
dividénds should be a little less {han they were before to cover the difference
in the taxation between the standard period and today, which would be about
26 pies. That is- an argument worth consideration, but you go much further.
After you make the shareholder pay the extra taxation levied since the standard
_period, you go on to make him deduct from_his dividends another annsa, be-
cause he -has the privilege of getting a dividend, that I consider unfair: con-
sidering as I repeat again that those standard periods were periods of depression.
The cost of living has gone up. A large majority of these. shareholders are
middle class people. They have got to live. Everything again comes back
to the cost of living. They have to pay more for their living. Surely they
expect a little more dividend when the companies are making profits. But I
won't’ give them the higher rate. I will give them the same dividend as in
pre-war times. I will make them pay the taxation, but I will not punish them
further. That is what the Honourable the Finance Member intends to do.
Therefore, I suggest now that there are two remedies for him. One is to reduce
19/64 to 17/64 or at least to get rid of this one anna corporation tax on divi-
dends which he proposes in the budget. I do not wish to go further into this
subject because, as I promised, I want to be as short as possible.

The second principle in this budget is the principle of pay as you go. Now
it has been very successful in England but may I point out to the Honourable
Member that in this country there are arrears of taxation to be collected. I
pointed that out in the last budget time. Your excess profits tax is in arrears
by crores. I maintain that you are still in arrears by crores of rupees. You
have not got your assessment for several companies for the year 1940-41. Your
staff has not been able to cope with work and you talk about pay as you go.
What on earth is the use of keeping in the hands of these companies as a whole
crores of money of uncollected taxation and asking them to pay the small
amounts due by way of taxation on profits for every three months? It is
illogical. I cannot understand it. If you had collected all your taxation I
could understand the principle of pay as you go, but you leave them with lite-
rally crores of money and then you say ‘‘give me a small amount of part of
your three months profit’’. T do not see how it is logical in present conditions
in India. After you have collected a fair amount of your arrears—there always
will be arrears—then pay as you go is logical. At any rate my main point is
that it will be a considerable burden on your department which they will not be
able -to bear under present conditions. I say that with the fullest confidence.
You will cause assessees trouble which is unnecessary. But the main point is
that you will not be able to collect this money properly. Your department is
not strong enough to do it. Therefore, I have another suggestion to make,
which in my opinion, will bring in even more money into the Treasury than pay
as you go, although theoretically my suggestion is not pay as you go. I would
suggest this for the Honourable the Finance Member's serious consideration.
The»\alternative method is that every assessee should be required to pay with-
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out any notice of demand within one month of the close of the assessee’s assess-
ment year the amount of income-tax and super-tax either on the basis of his
total income of the latest previous year, in respect of which he has been assessed,
or on the basis of his own estimate. That means that as soon as a year is over
the assessee of his own accord has to send to the treasury his income-tax on
the year that has just been finished according to his own estimate, or according
to his latest previous year’s estimates. You will get more money by that than
you will by paying as you go, and it will be less trouble to your department
and less trouble to the assessee. There may be certain objections by certain
people, who will say that they cannot pay the whole sum immediately. I have
no -sympathy with them. They had every chance of collecting the money for
payment of income-tax and. super-tax; no such argument should be valid from
those who say that they cannot pay their whole income-tax and super-tax in
any one year after making all those profits. Therefore, I would seriously suggest
to the Honourable the Finance Member that he should give my proposal a fair
oonsideration, and if he finds, as I believe he will, that he will get more money
into the treasury than by his proposals, .I trust that he will adopt it. o
The final point I would like to allude to is with regard to clause 8 (a) of the
Finance Bill. After a considerable fight in this House we obtained the conces-
sion that all borrowed monies by a company should be considered as capital
employed in the business. It required some amount of argument, some amoun$
of agitation, to persuade the Finance Department that this was a fair proposal.
They accepted it. Now what they gave with the right hand they desire to take
away with the left. They propose that any borrowed monies to pay income-
tax or super-tax should not be considered as capital employed in the business.
A company has its own monies employed jn its business. It may be in raw
jute, it may be in cotton, it may be in hides, it may be.in any raw material,
and ydu have to finance the manufactured goods until the time of delivery.
And in these times there.is a considerable amount of delay, considering Govern-
ment usually do not take deliveny for months after the goods are ready. If
further money is required for such purposes and it will be in future after this
taxation, the company has to go to the banks. What the Finance Member says
is that you must keep liquid such monies as are due to the treabury by way
“of taxation and not employ it in your business but keep it completely liquid,
idle, and then pay it up, and you may borrow as much as you like for your
working expenditure. That is illogical. I tell you why. On the one hand,
you are forced to keep money liquid; on the other hand, you are forced to go
%o the banks, you are not allowed to employ the liquid funds, because you
may be called upon to pay it at any time to Government. But if you employ
those monies for your working expenses and if you are called upon to pay to
QGovernment you borrow from a bank, it will not be taken by Government as
s capital employed in the company. I consider this wholly illogical, and I
oonsider that Government should note that their proposal will confer no benefit
but it will work hardship to the companies. I may add one point that I forgot
to mention, namely, that unregistered firms or registered firms are far worse
than the companies, because they pay income-tax and super-tax on the slab
system and, therefore, their case is worthy of consideration and I trust that the
.Hignox;yable the Finance Member will give them special and sympathetic con-
eration.

¥ am still of opinion that there are a great deal of arrears with regard to
excess profits tax, and that Rs. 78 crores that the Honourable Member provides
is & most ‘conservative estimate. I understand the Honourable Member's way
of thinking. He wants something ‘up his sleeve in case the expenditure goes
up as it did last year. Well, T do not grumble. If expenditure is likely to
rise which he cannot anticipate, it is his duty to see that he has some revenue
up his sleeve, but let me tell him that I do believe_that these 78 crores will
be far exceeded. I would now like to have a definite statement from the
Honourable the Finance Member as to what he means by deposits. I am
aware of the press note of the 27th May, 1942, explaining the position of deposits,

-
-
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butEI would I%ke to hn\?e 3\ categorical statement from the Honourable the
Finance Member that these deposits will be treated like any ordinary deposit,
as a fixed deposit, and that no conditions will be brought in in the future when
it comes to the time to repay,those deposits. He will not contend that the
company acted in such and such a manner and therefore he must cut off so
much of the deposit. These deposits are pure and simple fiepomts, they are
fixed deposits with Government, and there should be no .dlﬁere-nce between
these deposits and fixed deposits with a bank for a certain period. I would
like to have a categorical statement with regard to that. .

Finally, Mr. President, I have to sound a serious note of warning. The
Honoursble Member has stated that he.has under active consideration the
possibility of an estate duty on non-agricultural property. (Interruption from
Congress Benches.) Let me tell Honourable Members opposite th.at: I am,
subject to death duties even now. I am one of those small communities that
are subject to death duties to-day. Let me tell the Honourable the Finance
Member that this is no new question and that it goes to the very root . . .

Mr. T. T. Krishnamachari: Pay as you die! .

Sir Oowasjee Jehangir: . . . of the Hindu sentiment, that he will find
more opposition in. the country than he anticipates. I would warn seriously
Indian Members of the Government not to rush in where angels fear to tread.
(Interruption.). I know that the object is vervy laudable. He wants to do his’
bit for the rebuilding of the future India. That is his object he says. May
T ‘respectfully suggest to him that he should leave such legislation for those
.Hindu members of the 10,000 crore group when they come into power. Let
them tackle such questions, and let the present Government, situated as they
are, not fall into such traps. But let me, at the same time, when I give this
warning, say that, if it is his intention to place such legislation for the con-
sideration, of this House, and for their unfettered judgment, if there is to be
a frre vote, then perhaps ther® is some argument for his doing so. A free vote
of this House, of nominated and elected Membera, and if he is prepared to take
the verdict of this House as final and not use his power of certification in a
matter like' this, there may be some grounds for testing public opinion. But
let me warn him that if he means to use his powers of certification in 4 measure
of this sort, he will get into trouble such as this Government has never got
into trouble before. With this note of warning, Mr. President, I thank you for
the consideration you have shown me in having allowed me to speak.

Syed Ghulam Bhik Nairang (East Punjab: Muhemmadan): Sir, the Houle
has been listening to a most valuable and illuminating speech by my Honour-
able friend, Sir Cowasjee Jehangir, but I think the hard mental exercise which
is involved in listening to speeches of that kind requires o little relaxation
and some diversion and change of subject. On previous occasions during the
Finance Bill debates and on certain other occasions, it has fallen to my lot
to discuss & particular kind of subject which I find now must be extremely'
distasteful to a certain type of my Honourable colleagues in this House but I
have to advert to subjects of that kind every now and then, owing to their
vital importance. My Honourable friend, Mr. Jamnadas Mehta, whom I do
not find here at the moment, two days ago gave an exhibition of = particular
mentality on the floor *of the House when mv Honoursble friend, Sir
Muhammad Yamin Khan, objected to the constitusion of the Defence Consulta-
tive Committee as waste of public money. Mr. Jamnadas Mehta took the
objection apparently as a personal affront to him, although nothing of the
kind was meant, because we are quite familiar with his claims to supreme
wisdom. (An Honourable Member: ‘‘He is not here.””) I have said that he
is not here at the moment. We have never quarrelled with any kind of
advice tendered hy him to the Government or the Finance Member. In faet,
from our point of view, he ean every now and then indulge in thumping and
counter thumping of the desk with the Finance. Member. We have no objec-
tion. to that but why should he have flown into a rage over that simple

- i
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yeméork of Sir Muhammad Yamin Khar and token the line which he took im
-that matter? He could very easily have shown by means of facts, as he did
try to show later on, that the Defence Consultative Committee hus been
-doing useful work. In fact, another Honourable Member of that Committee,
‘Mr. Deshrrukh, did the same and in a cool, calm and ecollected manner. he
-told the House about the work that the Defence ‘Consultative Committce had
"been doing snd tried to donvince the House that the money spent on that
committee was not after all waste of public money. . But Mr. Jamnadss Mehta,
.8 is usual with. him, said that Sir Muhdmmad Yamin Khan had no locus
.standi to raise any objection on the score of waste of public money because
‘his own Party had wasted a lot of public money over the Delhi University
Amendment. Bill. Now, Mr. Jamnadas Mehta knows and everybody in this -
‘House knows that the prolongation of the debates over the Delln University
“Amendment Bill was due to the efforts which the Muslim League Party made
to secure betcer representation for Muslims on the Delhi University and if
‘#t is not -a orime for Mussalmans to try to secure better ' representation on
-a statutory public body like the Delhi University, there should he nc objec-
_-tion. TIf the debates over that Bill took longer time than they would ordi-
‘narily have taken, that was due to the callous and obstirtate attitude adopted
- by Government and to the hostilitWl to Muslim elaimis shown by Mr. Jampadas
Mekta and ‘men ofshis type. The thing rankled in his heart and he had to
“plurt it out at the first opportunity that he got. Now, looking at the fact
~that it is only two days ago that this incident took place, I felt some hesitation
.and feared that I might, Ly taking up the subject that I am going to take
‘up in my speech today, wound the feelings of Mr. Jamnadas Mehta or some
.one else of that type buf owing to the vital importance of the subject, I mako
‘no apology for advetting to it; beyond saying ,that -my intention . is' not ~ to
-wound the feelimgs of anybody. My sole objeét is to try to secure for Muslims
-a fair deal. ' .

I am sorry that I do not find the Honourable the Home Member in the
“House at the moment because what T am going to talk -about relates to him.
¥ hope he will be here presently and I shall have the benefit of his attention
o what I have te say. Now, Sir, four years and eleven days ago, on the
"13{;}1 March 1939, my Honourable friend Dr. Sir Zia Uddin ‘Ahmad, during the
‘budget Session of 1939 moved 8 cut motion in this House to discuss Muslimn
representation in the services. The point raised was that the policy laid down
.in the fqmous Home Department Resolution of the 4th July, 1934, which aimed
at seeuring for Muslims a minimum share in the services of the Government
of India by reservation of appointments was being defeated by excluding from
“the operation of the Resolution a large number of posts on the plea that those
‘posts are of a technical or special nature and by adopting other evasive devices

JIn the course of the debate which followed, the speakers gave I[ncts and
“figures to show how the erders eontained in that Resolution were being side-
“tracked ‘and how justice was being denied to Muslims in filling posts by
“promotion. Thq Home Member gave a sympathetic reply and the motion was
-withdrawn. This was, as I have already said, on the 18th March, 1989, more
than 4 years ago. Since then, the Muslims have heen anxiousl;' wait’ing to
-gee the practical results of what the Home Member’s speech on: that occasion
-appeared to fore-shadaw. No definite information has been vouchsufed to -us
-@8 to whay steps had been taken to ensure a proper working of the great
Resolution of 1934, which Muslims who were already in Government se%viee
«md the aspirants looking forward to entering into it were led to roghrd as
‘«thglr_ Magna Carta. The public at large and even the Honourable Merﬁbers" in
~this House are not in a position to know the exact state of things prevailing ’
\iny Government Departments and offices and whatever they hear from time to
‘4ime cannot serve as authentic information derived from  authoritative
-sourcés on which any inference this way or that way could be based. Occa-
slonplly, we try to get information from authoritative sources but ve'ry often
:;pof mforrpatl?n is given. Questions on the floor of the House are evaded;
dnforiation is said to be not readily available and it is pretended that ita
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oollection will mvolve an amount of expense, labour and time which would not
be commensurate with the results obtained. Looking at this secretive
attitude of responsible autherities, one is led to believe the stories one hears.
and cannot help drawing conclusions from those stories. Of course, we are
not in a position to” quote chapter and verse, but what appears to have been
going on before and after the Home Member’s speech in this House on 13th
March 1939 was this. The Muslims had been agitating for several years prior-
to 1934 for securing fixation of proporticne in Government service and about
1929 Government had started an inquiry as to how matters stood. This in-
quiry led the vested interests to scent an impending unwelcome development .
in Government policy. Forewarned is forearmed, and these vested interests-
diligently smd cleverly set to work and reduced in the period preceding the. -
Resolution of 1984 the proportion of vacaucies which are ordinarily filled by
direct recruitment. The convenient plea was found that plenty of graduates:
were available for posts in the lower categories who could subsequently be-
promoted to higher categories. This specious argument apparently looked as:
it it were ndvanced in the interests gf efficiency, but the real intention could
only have been to confine the Muslims 8 low proportion of the compara-
tively lower paid posts. Several examples®of this were some time ago given.
by my Honourable friend, Hafiz Muhammad Abdullah, ae far as the Northr
Western Railway is concerned, but the Railway Board, of course, took no
notica- of the evasions that were. pointed out. By the time the Resolutiom
of 1934 wns issued, mischief had been done, and, if after the Home Member’s:
assurance of 18th March, 1939, the Home Department proceeded, as we hear
it did, to inquire from all Departments whether the proportion of vmcancies:
filled by prometion in any service or grade has been increased since the-
issue of the Resolution of 1984, the inquiry could not meet the real require-
ments of the situation unless it were made with regard to s date much
earlier than 1984, say, 1981, because the position of the vested interests had'
been consolidated and fortified for about four years in anticipation of ther
invasion which assumed the form of the Resolution of 1934. No extraordinary
acumen is needed to °realise that if the process of recruitment by promotiom
is carried too far, the representation of the minority comimunities will be-
reduced to a sham and a farce. One can imagine the represemtative and?
champion of vested interests saving to the Muslim aspirant for entering Gov-
ernment service something I¥ke this: To the higher categories and grades ycu
can get only by promotion in due course; enter the Iowest category; serve-
your term*of probation and then get-confirmed, unless it suits nre to condemn-
you as inefficient; after confirmatisn, wait for years and years to work your:
way up if T permit you to do so and do not find it necessary for the benefit
of those in whom I am interested to keep you down. Remember service is:
s ladder; get to the lowest rung and come up rung by rung. Of course, T
am at the top and, unless I choose to push you down, you will one day get.
to the top. : . )

It was thought that the Home Department was about June 1939 trying-
to find a way out and evolve & scheme which would be more equitable to tha
minority communities, but four weary years of waiting have. lapsed since and
not only no improvement has resulted but it is feared that the position has:
considerably deteriorated. In the matter of recruitment by promgqfion, the-
complaint has been that a Hindu gets promotion simply by reason of seniority
when he happens to be senior and on the alleged ground of merit when a.
Muslim happens to be senior to him. And how is merit determined? By
the opinion .of the vested interests expressed at the time or from time to. time
as appearing from the personal files. The trick usually resorted to in order
to deprive Muslims where there happen to be some is that owing to the-
absence of definite rules as to. whether promotion will be by selection i
strict aocordance with merit or by seniority subject to fitness, if there is @
Muslim who happens to be senior, he is passed over in favour of some non<
Muslim on the ground of merit, while if a Muslim satisfies the merit test but
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is nof senior, he is not considered as he is a junior. Alt_hough lip_service

is paid to the principle of selection, in practice very few Hindus ar('i.: deprived

of promotion where they claim it on the basis of seniority, even me :Pcrcl men
getting promotion on the ground of senoirity. S_electiop by merit is always .-
invoked when the. senior man happens to be & Muslim. The critcrion is.
varied according ns a Hindu can be promoted on one or the other principle.

It follows, therefore, that definite rules - of recruitment should b? framed for -
every service fixing the proportion of vacancies to be filled by direct recruite

ment or promotion respectively. Decfinite rules should also be framed laying
down Yor every service and office where promotion from one grade to apother'-
or from s lower to a higher service should be made strictly by_selectlon or
merit or aceording to seniority coupled with fitness. Unless definite rules are -
framed and observed in practice, things will remain as they are because the

25 per cent. minimum laid down in the Resolution of 1834 relates only to-
direct recruitment and cannot by itself suffice to give Muslims their fair shave -
in the services. Another principle which should be adopted and adhered to-
is that where vacancies are filled partly by promotion and partly by direct
recruitment, the share reserved for promotion should be in no case more thar
5O per cent. of the vacancies. In addition to the adoption of these rules and
principles, there must be a capable Muslim officer of the rank at least of a.
Joint Secretary whose business it should be to see that orders about Muslim
representation in the services are carried dut and not honoured more in the

breach than in the observance. Soon after the issue of the Resolution of '
1984, the Home Department appointed a Bpecial Deputy Secretary and the-
.Railway Board appointed a Deputy Director in connection with the working -
of. the orders. These posts which should have been made permenent were-
abolished after about three years. One single officer directly under the Home -
Department with sufficient staff recruited mostly from the minority commu-

nities will suffice provided the field of his activities is sufficiently wide. Four-
years i3 a verv long time, indeed, for the results of the Home Member's:-
assurance on 18th March, 1939, to become concrete and tangible. They say,.
official mills grind very slow, but thev grind verv fine. If what we hear is-
based on fact, then it appears the official mills in this case have ground very -
fine indeed hecause we learn that the Home Department is, after four vears::
researches and deep study, now proposing to make all posts, selection posts::
with the exception of the posts of ordinary Assistants and second .grade clerks,

and the class of second grade ¢lerks is in course of abolition. Selection of~
course menns selection of the best candidate available gnd this process gives:
unlimited latitude to the vagaries and idosyncrasies, prejudices und predi- -
lections, likes and dislikes of the selection machinery. The Home Departinent

was supposed to he the watch dog charged with the duty of guarding the.
interests of the minorities but it appears to have conferred complete autonomy:

on the various Departments and does not proposed to meddle with their affuirs.

Of course. Sir, as the proverb goes, when the ?ome Department cat is away,.

the mice in the other Departments will play. TIsolated facts and figures reach-
us from all Departments of Government services and one can give & number -
of examples and illustrations although it is not possible to present a complete

picture for the obvious reason that full information is in various ways denied
and withheld. I do not know what to hope for and what not to hope for

from the Government._ But if the Government have any sense of duty, the -

observations which have so far heen mad i i :
offered will suffice. e and the suggostions which T have

-

But the Government appear to be too much pre-occupied not only with
war and the conditions created by war, but with post-war schemes and other-
matters of high policy. One example of such matters of high policy is the
propaganda which is being carried on presumably under Government auspices
for the establishment of a Supreme Court in India. The Chief Justice of”~
India, as reported in the Press, appears to have been touring about and trying -
to ecreate a public demand for such a court. The subject of a SBupreme Conrt. |



w530 LEGISLATIVE ASSEMBLY [24TH MAR, 1944

[8yed Ghulam Bhik Nairarg.]

“in India is at once interesting and important. The genesis of the idea may
-very well be traced to the scheme of federation. During the Round Table
<Conference, one heard eloquent appeals for the unification of British India und
“Indisn India. Most of the Round Tablers went into ecstasies over the prospect
~.of a United India possessing a high status in the British Commonwealth and
“jn the comity of Nations The Government of India Act 1985 was the
-result which permitted the dismemberment of India by cutting off Burma and
“laid the foundation for the unification of British India and Indian Indja into
~one political and territorial unit. The Federation envisaged in this Act was
to become an accomplished fact in the course of a very short time, but every-
- thing did not wait till that consummation had been achieved. Certain things
“became federal in anticipation of the dream materinlising. GOne finds the
“Federal Public Services Commission, and the Federal Court functioning; what-
-ever may happen fo the Federation itself. The Cripps Offer which is authorita-
-tively declared to be still open definitely discards the term federalion, tulks of
~the Indian Union and provides for the secession of members of that Uniun
-under specified conditions. * But*anyhow, as things at present stand, we have
-'got the Federal Court, the constitution, functions, and jurisdiction of which
~are lnid down in the Government of India Act, 1035, Part IX, Chapter I. The
“Federal Court is to consist of one Chief Justice.and not more than six Puisne
-Judges unless and until the number of Puisne Judges is increased on tho
“Federal Legislature presenting an wddress to the Governor General for sub-
“mission to His Majesty. By section 204 of the Act, the original jurisdiction
of the Federal Court empowers it to deal with and decide any question of law
-or fuct on which the existence of a legal right depends in any dispute between
“the Federation, any of the Provinces or any of the Federnting States, the
“jurisdiction in & dispute to which a State is a party being circumseribed by’
- eonditions laid down in the proviso part (a), sub-section (2) laying down that
judgments pronounced bv the Federnl Court shall not be other than declara- *
“tory. The Federnl ‘Court has also appellate juricdiction in cnses decided by
-the High Courts when the High Court concerned certifies that the case involves
‘& substantial question of law as to the interpretation of the Government of
“India Act or any Order in Council made thereunder.- The appellate jurisdie-
tion of the Federal Court can he enlarged by an Act of the Federnl Legislature
“in such civil’ eases as may be specified in the Act subject to conditions laid
-down in section 206 of the Government' of Tndia. Act, 1985. Section 200(2)
-contemplates the posaibility of such Act of the Federal. Legislature abolishing
«direct appeals to His Majesty in Council, either with or without special leave,
*Bection 208 provides for anpeal to His Majesty in Council from original or
appellate decisions of the Federal Court under specified conditions. Tt follows
from a consideration of these facts that the Federal Court is at present only
‘a court of ecnstitutional law and may under an Act of the Federal Tegislature
develop into an intermediate appellate court Tor purposes of appeal from certain
«decisions of the High Courts, which will he n judicial half-wav house, so to
‘say, between the High Courts and the Judicial Committee of His Mujesty™s
- Privy Council. But it is not contemplated hy the Government of Tndia ;&ct
“that appeals to His Majesty in Council should be altogether abolished. There-
fore. a very pertinent question arises ns to what the conception of -a supreme
-eourt is in the minds of those wha are tryving to influence public opinion in its
tavour and create » demand for it and what the benefit to Tndia will be if
such n court'is established. We know that there is such a thing as asSupreme
“Court in England. Prior to the passing of the Judicature Act of 1878 there
~were the following Courts in England: The Court of Chancery, the Court of
“Queen’s Bench, the Court of Common Pleas, the High Court of Admiralty,
‘the Court.of Probate, the Court for Divorce and Matrimonial Cases. All these
~courts were united and consolidated together by the Judicature Act of 1878 to
-constitute one Bupreme Court of Judicature consisting of two permanent
“Divisions, (1) Her Majesty’s High Court of Justice, and (2) Her Majesty's

-
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*Court of Appeal. After' the Judicature Act of 1873 several amending Acts
<were passed and all these were ﬁnallﬁ consolidated and amended by the Judi-
-cature Act of 1925. By this Act also the Supreme Court consists of two
spermanent Divisions—His Majesty's High Court of Justice, and His Majesty’s
“Court of Appeal. The latter court consists of the Lord Chancellor, the Lord
~Chief Justice of England, the Master of the Rolls and five Lords Justices. In
-gpite of the  high forensic qualifications, vast and v'ar:ed , experience. and
-eminent judicial position of the judges constituting His Majesty’s Court of
Appeal, a further appeal lies to the House of Lords, and the idenl. constitu-

-tion of the appellate side of the Supreme Court of England does not stand
in the way of the right of further appeal. What then is aimed at when we
‘are treated to propaganda in favour of the establishment of a supreme court
in India? Is it meant that appeals to His Majesty in Uouncil from the deci-

.gions of the High Courts or the Federal Court as contemplated by the Gov-
.ernment of India Act may be abolished? If this is- what is meant, do the
~originators and supporters of the idea expect to secure in India the services of
'meyr of the attainments and calibre of the Judges composing the Judicial Com-

-mittee of His Majesty’s Privy Council? That Committee consists of the Lord
Chancellor, the Tord President and ex-Lords President, six Lords of Appeal

‘in Ordinary and such other members of the: Privy Council as shall from time

‘o time hold or have held high judicial office; that is to say, Judges of ths
‘Bupreme Court of England, ete., and Judges of any High Court in Indix as

-are nominated by the King. Can the requisite judicial personnel be found in

India, or will aminent and highly qualified men be imported at enormous

expense from England? The only conceivable gain to the litigant will be a

‘possible, ‘not certain, reduction of the expenses of appeal and elimination of

.6 possible danger to records of cases arising from war conditions. But liti-*
gants fighting for large properties or precious rights have never minded and

should never mind a little more expense if they can secure consideration of

‘their cases by an ideal judicial authoritv; and instances of loss of records have

bgen few and far between. The upshot, therefore, is that this Supreme Court
game is not worth playing. 1t may be that Government are interested in the

establishment of a Supreme Court s one of the arguments which nay be

used later on to support Lord Linlithgow's discovery of geographical unity;

and from that peint of view the idea may very well be welcome to those ad-

vocating the cause of an Akhand Hindustan. If it is so, we Munslims have

the strongest obhjaction to the idea and  its propagation. When we secure

Pakistan, as we shall certainly do, we shall see what judicial system suits our

needs, and Hindustan will decide for itself. In the meantime the status quo

iz amplv_gufficient for all needs and no change need be talked of or even

thought of. -

Sir, 1 oppose tha Imance Bill,

Mr. Hooseinbhoy A. Lalljee (Bombay Central Division: Muhammadan
Rural): Bir, before I begin my remarks on the Finance Bill I must admit that
during the last four years our Budget, as has been pointed out, has increased
four times. In fact, we acknowledge that the Finance Member has a very great
and hard task and that during all these four years it must have caused him
a lof of anxiety and worry. I remember the beginning and the difficult times
of the war and the outlock at those times and in those conditions to contemplate
what was going to happen was and I am‘to say still is a very great task. There-
fore I congratulate the Finance Member on the way in which he has tried
to carry on the finances of the country. There have been sharp differences of
opinion about it and there will be still; but on the whole one has to take into
consideration the time through which we have been passing and the time which
is likely to come. And it is not an easy job to calculate all this. The last words
in the speech of the Finance Member give in substance the position and the
hope. He say!: .

“The last'five years have witnessed changes of significance and magnitude which fow
indeed conld hgve ventured to foretell as India has been caught up evermore irresistibly im
the rapid stream of war conditions.'
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We agree that it is very difficult to venture to foretell the magnitude andi
aignificance of the position not only in India but in the world at large. There-
fore the present position gives us some relief, a relief which we acknowledge im
the fact that chaos has not yet taken place. I wish rcally that the last two-
lines had been more explicit and clear. It is only hope and that is what oo
which we have been kept living on. He says: _

*“Who can doubt that she is destined to play a momentous part in the years shead?!"

Some indication of these would rearly have emboldenad people like me who-
realisp the great difficulties that we have to surpess and have surpassed. But I
T should certainly Iike him to tell us—if he has anything definite to tell

" regarding as to who can doubt ‘that she is destined to play a momen--
tous part in the vears ahead, when the last great effort has been crowned. with:
victory, and men turn again to the fruitful tasks of peace’.—Sir, soon after I
read these lines, I also happened to read a statement made by Mr. Cordell Hull
which lays down some of the things for which the United Nations are said to be-
fighting this war. Mr. Hull declared: - @ -

_“that an international agency must be created which will use force if necessary to-
kesp international peace. Force must come from a willingness of the natiena to emplay-
it when it is needed. The four-power declaration of the Soviet Union, Great Britain, the
United States and China signed in Moscow last automn will end the need for alliance,.
balsnces of power politics and other specisl arrangements common to international affairss
in 't.ll“d“mh‘pw past. [Excessive trade barviers must be reduced and. hurtful practices:
avoided.”

Leaving aside for the present the other great issues, J ghould like from the
Honourable Member to be enlightened on a very particular issue or question, vis..
—excessive trade barriers, etc. Then Sir, I should like to hear from my Hon-
ourable friend, the Member for Indians Overseas, or some other Government
Member, on the question which follows. Mr. Cordell Hull dealing with the
guestion of colonial responsibility said:

*“Thers rests upon the Independent Nations a responsibility in relation to dependenk
poople who aspire to liberty.”’

I should like to know who are meant by ‘independent nations’ and ‘dependent
people’ and which are those nations who are to exercise the responsibility laid
down here. It does not end there. Mr. Hull added:

It should be the duty on nations having political ties with such peoples of mandatories,
of Trustees, or of other agencies, aa the case may he, to help the aspiring people to develop-
materially and educationally to prepare themselves for the duties and responsibilities of
self-Government and to attain liberty.” -

Sir, if this is really the intention and the substance of the Agreement which
the Four Powers have signed and if Mr. Hull is right in what he shys and if we
can rely upon him, it means that these people have still in their minds ‘manda--
tories, trustees, and other agencies’—I do not know wha} these ‘other”figencies”
stand for. On the one hand they tell us—and we have always believed in that
—that we are fighting for the liberty of the peoples of the world, and on the other
band they take upon themselves-the duty of helping aspiring peoples—of
mandatories, of Trustees, or of other agencies—to develop materially and educa-
tionally in order to prepare them for the duties and responsibilities of self-Gov-
emmment. Is this now clear? 1 would like to quote one more latest news which
appeared with the above and it is dated 22nd March, 1944:

“Mr. Cordell Hull in an important statement redefining the United States’ foreigm
Lnllcy called on all freedom lovers throughout the world to show themselves worthy of
iberty by fighting for it. Mr. Hull laid down this programme to maintain order in the
post-war world in the process of re-cstablishing International - Order the United Nations
must exercise survcillance over aggressor nations until such time as the latter demonstrate:
their willingness and ability to live at peace with the other nations.” -

I quite agree with it. But Mr. Cordell Hull further goes on to say: *

“How long the surveillance will need to continue must depend upon the rapidity with
which the peoples of Germany, Japan and Italy and their satellites give a convincing proof
that they have repudiated and abandoned the monstrous philosophy of superior race and
conquest by Force and have embraced loyally the basic principles of peaccfu] process."

It only refers to peoples of these three countries. May I take it, therefore,
that it is only that until Germany, Japan and Italy. abandon the monstrous philo-
sophy of superiority of race, that the war will go on. Does it not apply to others
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a8 well; does it not apply to every one of us. This is what we want our Gov-
<ernment to state clearly. What these Americans are telling the world in the
pame of the United Nationg 1 insist must be clearly stated and set out in this
House for the benefit of forty crores of people who from the beginning of the
war have been fighting alongside Great Britain and the United Nations W%JO have
sacrificed the lives of millions of their people, who have suffered hardships and
privations, who in every way have done their best to help the Allies in this
war. We have done so much that we have now reached the stage when
unillions of our people are starving. When people in other countries were starv-
ing and were faced ‘with difficulties foodstuffs were rushed to these from this
<country without thinking for a moment as to what would be our plight later
on. It is no secret that during 1940-41 we made huge sapplies to the starvi
Russia, Iran and probably Iraq also. There is nothing secret in the fact that
‘we never looked ahead and never thought as to what would become of thig
«country. My Honourable friend from the Europesn Group pointed out the other
day that from the very beginning of the war the peoples of United States and
Great Britain were looking to their local needs &nd also war requirements, but
-s0 far as we are concerned we never looked into that. . And now it is this very
«clags of peoples, I mean, we, Indian, numbering forty crores,»who demand that
they should be tald clearly and in explicit te a8 to whether this war will
go on only until Germany, Japan and Italy an® their satellites repudiate and
.abandon the monstrous philosophy or until all the other people who have and
:ure practising this philosophy also repudiate and abandon the monstrous pbilo-
sophy of superiority of race? I will deal with this subject again. i
Now, 8ir, dealing with taxation in the first instance, let me tell the Hon-
ourable the Finaunce Member that he has to take into consideration what m
‘Honourable friend, Mr, Jamnadas Mehta, has pointed out—the present condi-
:tion of the masses of the people and to what extent they can bear the burden of
+taxation. He has rightly pointed- out that we have to take into consideration
:the material position of the people in different countries when we compare and
«consider our taxation. It has been well pointed out, and by many of the people
in the House, that there is no doubt that some people in this country have made
:some gain in rupees, annas and pies due to this war, but those gains are really
‘not ab all so big as to bring about prosperity in the whole cofintry. It is also a
“fact that so far as the people of this country are concerned, he will have to
:agree that nearly 80 per cent. of them have not had the benefit of the war nor
-of somewhat prosperous conditions prevailing in important towns, cities and in
‘industrial circles. It has always been the weak point of the Government of
India that they have always considered those classes of people who have been
"before their eyes as industrialists, commercial men, landlords and such like living
in towns and cities which are so few but so far as the great masses of the poor
-people are concerned they have never thought of their real conditions of life.
During the last two food debates, we found that the Government of India had
:not reliable statistics of the produce of the country. Even when Dr. Grego:
-made his report he said there were no reliable statistics available. For all these
-years no attempt has been made to collect food statistics for the pedple. This
“has been the fate of great masses of the poorer people under the existing ‘Gov-
~ernment. If that is so, let us consider very seriously whether anything has
"been or could have been done which will raise any the least in all these years
“their standard of life. Their savings would hardly be such as to cause them
“to have at least two square meals. Sir, it has been admitted, and’that rightly
‘too, even by Mr. Amery now, that the food supply for the great masses
-of the people is not sufficient. Not even one pound of food grains per head has
“been the lot of the poor of this country. Often it has been said that the popula-
“tion is increasing and sometime back there were some who had the audacity
“to say that that was a sign of prosperity, little thinking that these people who *
“were growing up in the world were not at all even heslthy, sound and bold,
‘It was awful to think that if these people of the various districty were to be
made % stand shoulder to shoulder or side by side with people of other countries,
-they could ever be taken to be human beings brought up with that humanity
:and care which a civilized nation could demand of one human being towards
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another. In this connection, we have got also to consider another aspect of the-
question. In this country tho population is so great compgred to its length gnd.
breadth as well as to its capucity for production and earning a fair living wage, .
that I do not think that in uny part of the world have we got such a miserable
conditions prevailing. Even then, Sir, what do we find? We find that Indians.
are not required anywhere outside India but that everybody outside India must
have a place in the country. If really we were equal beings as the people of
every- other country, could it ever be suggested that those people, who ars.
living in paradise in their country, compared with the people of India, living;
as if in hell in this country, would come to this country to live in hell? The-
only reason why they make bold to come here is that they get superior treat~
ment and they can meke mioney and because they get much more facilities
than the people of the soil. : .

Sir, even after knewing this to be the condition of the masses my friend the-
Honourable-the Finance Member pleads that the burden must fall on all shoulders.
big and poor, strong and weak. Is there any comparison with regard to the-
condition of the r in this country and that of any other country, even now:
when war has d€vastated many of those countries? I say it has been and i
is even now worse than thaty There is therefore not the least justification ins
saying so far as the people-of this country are concerned, that the burden must
fgll on everybody equally, taking into consideration that 80 per cent. of the-
people have not enough of food, not one pound of foodgreins to live upon..
Therefore, I do hope and trust that my friend, the Honourable the Finance-
Member will kindly avoid these words that the “burden, so far as India is con--
cerned should be put equally on all the classes of people. By all means go on.
increasing your income-tax, super-tax, surcharge, or whatever you like, buti
please for goodness sake do not say that any large majorily of our Indian people-
are able to bear any more taxes, far less all these taxes that he now puts on.

I remember very well that when the Congress Government‘in Bombay-
wanted prohibition then a large number of people, very intelligent, very leamet{,
and, in fact, & good number of foreign experts as well, said that unless you couldl
provide some recgeation to o human being in place of his drink, unless you
could give the poor hard-worked labourer some respite after his hard day's-
work, some outlet for a little merriment, prohibition was cruelty and not advis-
able., A cup of tes, a cup of coffee, a little chewing of beetle-nut, a little-
tamaku and hooka to those whose income is not more than Rs. 60 a year is- -
being grudged and it is said that the burden must fall on all the people alike.
Or it may be said that the burden should fall upon everybody and everybody
must be prepared to bear it. I know very well that during my travels I noticed*
that there was the heavy incidence of the tamaku tax and the coffee tax. When.
I asked the people about these things they said: Well, what is our income?"
Why shall we not pay these taxes? We can ufford still more because if we-
want any more amusements, if we want even exoursions, if we want any-
medical treatment, research hospitals for tuberculosis and what not, which are-
available to us, we must pay and besides it is the duty of our Government to-
see always with great care that our people are kept very healthy and wise. Do-
you do arything of the kind? When you want to preach your practice do you.
do anything of the kind? Therefore, my humble submission is this., I have
had occasion, and also many of my Honourable colleagues will bear me out when-
I asy that a little hooka smoking enables a large number of people to meet .
together and have a little chat over that hooka, or over the little tea party that:
they may give. They have no halls, they have no recreation grounds, they
sit under trees and take a little hooka; they invite all poor mass of villagers..
to a hooka that is their party entemtainment. That is the condition' of the-
maes of the people. May I ask, even now whether the Government are pre-
pared to agree to the proposal of total prohibition in this country specially of
superior whiskies and the like? If you think that no recreation is necessary for- .
anybody in the shape of liquor, then total prohibition ecan be advocated on that.
ground. I once more submit that little things like tobacco, bidis, haakg,.
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coffee and tea are an absolute necessity in this country fov the well being of the
pedple gs it would give them a little much wanted refreshment and recreation,
if refreshment and recreation has any appeal to civilised nations, if when recrea-
tion in all schools, etc., is comnpulsory. Salt duty was discussed even in the old.
Council when there were only nominated members, when great persons like Mr.
_Gokhale, pointed out that even four annas a maund would do harm to the people-
of the country, and that to go without little salt was injurious to the health of:
the people, was injurious to the health of the cattle. That was admitted by the~
Government, but still in those days the duty rose from one rupee to. Rs. 8 and
at times even to Rs. 3% and later on it was agreed it should not be mere than a.
rupee or 8o but the Finance Member thinks he is now entitled in these days-
to put on a surcharge gnd bring up even that duty as well although as I have-
said Government had acknowledged that the salt duty cinnot be increased. If:
that is the position that was definitely adopted, and rightly too, then I submit:
-on the same principle duty on tea and coffee and tobacco cannot be justified.
As regards salt, 1 find that there has been a scarcity in shis country. Attempts-
have often been made by Government and I know that the Finance Department.
is anxious to have more salt, but still they depend a gredt deal on foreign salt..
May I ask why during this war period definite attempts are not being made-
to produce more salt in this country? I know thére are some difficulties, buts.
these must be overcome and facilities provided. If we create new industries,—-
the Supply Department has very well organised so many new industries for the-
purposes of the war,—why has something net teen done with regard to the-
production of bye-products from salt in this country? We hear very often from:
Bengal that there is a shortage of salt there. I do feel that something must be-
done in the direction of producing more salt and its bye-products in the country.
While on this subject, let me tell the Finance Member that so far as certain:
"salt works are concerned, especially m the Punjab, at Xhewra, certain bye-pro--
ducts are being produced: I want to know whether the production of those-
products has been given to somebody as a monopoly, or whether the Government:.
are going to carry them out as a Government enterprise. I should like the Hon-
ourable the Supply Member to tell us whether at the Khewra works which is
managed by the Government they are producing bye-products - and to what:
extent and whether those bye-products are available in the market and at what-
rates and profits, or, if that has been handed over to some people as & mdnopoly,
then on what terms and upder what conditions and what are”the profits made ?*
The salt mines belong to the Government and it is the duty of Government to-
ensure that the bye-products which are really heavy chemicals are needed im
this country—the mining of salt and the production of the bye-products must be:
‘nationalised, or must at least be under the care of Government and should not-
form the monopoly of any syndicate or any company, and must be made avail--
able at reasonable rates. Even though the monopoly might be justified if it:
was for a short. period, owing to this war, still, there should not ever be created a-
sort of permanent monopoly and it should not remain a vested interest of some-
syndicate or other for a number of years, likewise attempts should also be made-
pha:'[b &N;[atch Industry should not.become a monopoly in the interest of masses:
in. India.

I now come to the Commerce Department. Yt has been often said, and’
I do believe it has been honestly said, that the Commerce Department of the-
Government is endeavouring its level best to promote the trade and commerce-
of the country for the last some years. But I should like to draw the atten-
tion of the Honourable the Commerce Member that, while we appreciate the-
desire, the inclination, the attempt that is being made by the Commerce Depart-
ment to improve our commerce and industries during this war, as in other depart-
ments, they have sadly neglected our export trade in foreign countries. The
Commerce Member is as anxious as anvhody else that after the war they should”
have number of Trade Commissioners, if necessary, they might have some Con-
suls as a sort of subordinate officer to the British Embessy or Agents or Agent-
-General, but I find that during the last two years the Commerce Department
has not been so very careful or anxious in expanding our export business in-
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~every direction as was the keen policy for a number of years, and that may be
~due to war or otherwise.

Mr. President (The Honourable Sir Abdur Rahim) . It is now half-past one.
“The Honourable Member can continue his_speech after lunch.

The Assembly then*adjourned for Lunch till Three of the clock.

The Assembly re-ussembled after Lunch at Three of the Clock, Mr. Deputy
_President (Mr. Akhil Chandra Datts) in the Chair.

Mr. HooSeinbhoy A. Lalljee: Sir, I was speaking about the Commerce
-Depurtment and 1 wish-to suy once again that for some years now in the Gov-
~ernment of India a good deal of care and attention, and 1 may say, eagerness,
“ has_been shown for the development of commerce in this country. And I do
awish, now that we are just going out of the war or the position has been such
-that we could safely say that we ure now on a victorious path and more special-
Jy and particularly at a time when all the people in the world at large are
.seriously considering about their future trade, that our Commerce Department
~will also show the same keen unxiety, the same eagerness with regard to our
“itrade and commerce. So far, we know definitely that all the countries which
‘have been making sacrifices have been claiming, and probably very rightly,
that for the sacrifices they have made they should have some reward. In fact,
it is a claim made by all the nations that for the future development of their
scountries they must have sufficient markets and sufficient development of their
.industriés and commerce. So far as this country is concerned, I drew the
‘attention of the House to the very last two lines, very important, in the Budget
:speech of the Honourable the Finance Member, where he has really raised a
great hope in us. I know it is impossible for us to expect, just as other people
~expect, some land some territory where we could expand our business. So
-far as we are concerned, I am afraid, we can never expect that some part would be
sgiven to us. Far less can we expect that we will get any sort of mandate over any
countries or places. May I ask the Government to consider what will be the
-reward or at least the compensation for the heavy losses that our people have
‘incurred in defeating the enemy, how will our activities be enlarged and in
-what sphere? The only thing that appears to me is that it will be a good thing
‘if we are at least allowed to wetain the markets we had established at great
-gacrifices in Africa and other places and we are not kicked out from there.
»(An Honourable Member: ‘‘You want fair treatment?’’) Yes. I want much
‘more. No doubt every attempt will be made, in fact, it is made, by other
-pations and British Dominions to have spheres of influence, if I may use the
‘word. Let us hove that none of our spheres of influence will be taken away,
where we have them, where we have our little business now left to us as
-shopkeepers. No more does the word ‘shopkeepers’ apply to the great indus-
-trial and commercial peaple of England. It is we who may be called petty
and small shopkeepers. We want that little business of ours may be maintain-
~ed. I will just point out to you two instances which I hope my friend, the
Honourable the Commerce Member, will bear in mind. First of all we have
-adopted the principle of issuing export permits on the basis of those rules that
-are. prevailing in England and other places. Those in line must get their
.quotas to maintain their business. It ix a quite equitable and fair way of look-
“ing at things but I must ask him to make some little deviation in that principle.
I think he honestly believes that we must have room for those new industries
.and business which we have not established to help the war at some sacrifices.
New business men have come on during the war and during the last four years.
“They have developed their business in those quarters where we were jammed.
There are many parts which were actually, starving and some are = starving
for meny articles. The Eastern Group Supply Council people came over fe
<this country in those troublesome times. They became, I may say probably
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temporarily, our friends, became our experts and thus we were able to send
to themselves more and more than we ever received anything from them.
Now, Sir, is the time for the Honourable the Commerce Member to tell themn
—~-we have stood by you at critical times and when you had a very few friends
and very few markets around you. Your®own markets from where you used
to. get things were actually shut out. The policy, therefore, in all fairness and
for what we have done should be adopted in those countries which should be
such as to give an equitable treatment to the Indians. I again want to tell
the Honourable the Commerce Member that the department of Commerce
should not copy entirely the rules that are being adopted in England. They are
well organised. Their list of exporters is so very complete. - In their case, -
exporters means exploitation, it means everything for ~ that country. The
Eastern Branch of the London Chamber of Commerce is the powerful if not the
most powerful body in the British Empire. What they want the British Cabi-
net will do. I have been in England. I have studied this. If the Eastern
Branch of the London Chamber of Commerce wants a certain policy to be
adopted in a certain colony or even in the dominions or any foreign states, the
Britigh Government must endeuvour to carry that out. That is the position.
8o far as our Government is concerned, I know that they will do their best.
Even the Finance Member and uall the others will do their best but we know
their limitations. Bo long as nobody interferes with them, they will do all
they can for this country. Even if somebody interferes, they will do their best .
but we know that the predominant voice of the Master will prevail. I have
worked as an Assietant and also as the manager of our firm of which I have
become the partner. I know many instances in which I did my best but if my
manager ordered me to do & certain thing, I have had to carry out the orders
willy nilly. I am not trying to blame my Honourable friends on the Treasury
Benches. We have got to take these facts into consideration when I am
speaking seriously. I have been blamed by some of my friends for having
welecomed the expanded Executive Council. Sir, T am proud of them, T wel-
come them and I still wish that they should remain there.

Seth Yusut Abdoola Haroon (Sind: Muhammadan Rural): After all this.

Mr. Hooseinbhoy A. Lalljeo: Yes, after all this. Ag a businessman I
realise the practical position in which we are. I must appeal to them in order
to strengthen their hands and I am sure the result will be good unless and
until you are able to do something more substantial and something more
powerful than what exists.

Seth Yusuf Abdoola Haroon: Your appesl will fall on deaf ears.

Mr. Hooseinbhoy A, Laljeen | sympatiuse wibl thew m their position sud
1 appesl to them to be more watchiul and cureful in view of the position that
£X1518 NOW.

Sir, in the month of March last, the East African Governwent, the Tanga-
nyks Government, the Uganda Government and the Kenys Government sent
out their representatives to Indin. ‘Their purpose was that they wanted to
establish a Corporation most probably like the Great U. K. C. C. to deul in
piecegoods first and later on tor all goods. From the reporte that we got then
we put ourselves im contact with our Government, we were assured that our
Government will not readily agree to what they desired but would help us.
These gentlemen came to Bombay and flew over to Delhi and they came in |
such a confident way that they really created a stir in the minds of the busi-
pessmen in India and also in the minds of those Indians who were connected
with East Africa and who knew the position of Indians there. The representa-
tives of these four Governments came down to Delhi and they wanted to have
the sanction of the Government of India or the goodwill of the Government of
india in the Commerce Department to form at once a Corporation. It did
strike me that we should at once seriously find out their intentions. Their
intention was to kepp business in their hands and to arrange later on as they
like and to see that all the profit that was being made by different trade channels
may be reduced to some extent probably in the interests of the consumer sb
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present .and even at pRsent’ some profit should go to their Governments. I
must admit, and 1 am not ashamed to own it, that in the Supply Department
and in other Departments we did our level best to meet the requirementg of
our defence forces and we were led® to believe that the requirements of the.
U. K. C. C. and BEastern Group were also ag vital and important and their re-
quirements were also to be et expeditiously and as economically as possible.
We agreed to that and it is a [act that everything we purchased for the U. K.
C. C. and Eastern Group in the first two years was through the Supply De-
pertment by tenders or negotiations or by the best marketable method at very
reasonable marketable rates. Every indent that was placed was scrutinised by

our Finance Department in the $ame keen and clever way as they do-in the -

case of all the purchases for Defence that we made. Later on, it trangpired
that' this U. K. C. C. was not only a British body or a national body but it
bas been trading in all those things that they had purchased in India, trading
in the sense that.they bought their requirements through our Government
agencies and sold the same at high profits everywhere.- They are buying
directly now but during the first two years they did buy through the Governgent
“agency and it must be said that they did sell those articles at & good profit
outside. When this was still going on Mr. J. H. McQuade representing
H. M. East African Government, Honourable Mr. Stone, the representa-

tive of the Gavernment of Tanganyka, Mr. C. J. Damala representative of -

the Government of Uganda and Mr. Mand.alay, the representative “of the Gov-
ernment of Kenya came down rnd thought they should also be so successful
in working their contemplated ~Corporation. May I -ask my friends on the

Treasury Benches, especially my friend the Commerce Member, why are they .

not creating an Indian U. K. C. C.? T will give one instance. Only recently it
was said that tea purchased in India by certain agencies is only provided with
shipping space and- they are .allowed to be exported by that certain agency to
Egypt, Cyprus, Palestine, Syria, Iran and other places. Tea which costs:
Rs. 1-8-0 per 1b. here is being sold by them at Rs. 11-8-0 per lb. outside India.
I have got the facts and figures with me_but I de not want to place them before
the House. I have got the figurss of Egypt, Palestine and other places at which
the U. K. C. C. hds been selling Indian products and my Honourable friends of
the Treasury Benches must know the price at which they bought in this
country. Let them work out the profit. I admut I have been a member of the
Supply Committee and I can say that every #ndeavour wag made by the
Supply Department, duly checked by the Finance Department, to purchase
articles for our defence services and other purchases required as economically
sg possible. The same precautions were taken with regard to the goods that
were purchased for the Eastern Group Council and for the U, K. C. C. At
the present moment, it is said that the U. K. C. C. is not directly coming out.
But again, I ask the Commerce Member to consider whether . . .

The Honourable Sir M. Azizul Huque (Member for Commerce and Indus-
tries and Civil, Supplies): What can I do if you supply-to the U. K. C. C.?

Mr. Hooseinbhoy A. Lalljee: I am very sorry and it pains me to hear that
the Cqmmerce M:ry;nber says that we supply to the U. K. C. .C. I have
admitted that we did not know that the U. K. C. C. was a lgusmess ﬁrm a'nd
that our Government was helping them for solid 2% vears without disclosing
that fact even in the Supply Comnmittee. We did not lgnow that Government
was purchasing al rock-bottom prices for that institution. At the ' present
‘moment, the position is different. But my Honourable friend, the. Commerce
Member, should not only have drawn our attention and the attention of the
country and the attention of the Honourable the Finance Member to it.

The Honourable Sir M. Azizul Huque: I am not & member of the Supply
Committee. .

Mr. Hooseinbhoy A. Lalljee: I am only asking him that as a Commerce
Member he should have done it. It is a matter of commerce, pure and simple
{1 the first instance then of Finance and Supply Members.
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Then, the Honourable the Commerce Member has got to give an explana-
tion about another thing. We know very well that his Department has been
working very hard to distribute quotas as equitably as possible but 1 submit
the old monopolists will get them. The Honourable the Commerce Member
has told us that he will try his best to help the new comers if he is satisfied
about their bona fides. I give him credit for that. But then what about the
allotment of shipping space? How is he going to help the Indian commerce
there? It is not easy to get shipping space even in the ships owned under the
Indian Register. It is said he has got no voice in allotting a space in the ship.
If I am wrong, he will correct me: You encourage the new comer to do busi-
ness; you help him with all your goodwill; and you give him the quota of
goods also, but there is no carrier for him. I ask my friend the Honourable
the Commerce Member if he is not entitled to ask his colleague the War Trans-
port Member to help him.

The Homourable Sir M. Azigul Huque: For the last four monthg I have
been -going round the different provinces and a complaint of this nature was
never brought to my notice.

- Mr. Hooseinbhoy A. Laujee: 'Thank you very much. But 1 wish he
maokes careful and due enquiries. 1 aw quite sure that so far as the allotient
of space for export is goncerned, 1 do not want to fling at the present moment
the number ot applications made and the allotinents actually made to' the
ditferent people, not for three months, not for six months, but for a whole
year, and in some cases the allotment of space was'nil absolutely. 1f only my
Honourable friend will refer to his file, enquire of Indian Chambers and Shippers
Associations he will find how many export permitg have lapsed because shipping
space has not been given. Surely you do not mean to suggest that at the pre-
sent moment, when there is an upportunity to make some profit, when we find
that foreigners who get space allotted to them regularly get goods for Rs. 1-8-0
and make a profit of Rs. 11-8-0 or something like that on that .transaction,
surely you do not expect Indian businessmen to keep quiet. I hope my
Honourable friend will do something to improve the serious position as regards
allotment of shipping space. When these gentlemen come down here to Delhi,
let it be said to the credit of the Honourable the Commerce Mewmnber and his
Department that he did insist ot the rights of the Indian people to trade with
Arabia, Syria, and East Africa and South Africa, but he has not arranged
shipping facilities. = Thig is the first occasion I find of the attitude of the Govern-
ment of India against the representatives of Colonial Office in a stroug, upright
and straightforward manner. This is the first occasion I see that the Secretary
of State has not interfered in this matter in favour of Colonial Governments’
representatives. All credit is due to the Commerce Member and hig Secretary
and the Department. These four gentlemen from East Africa . Governments
when they visited Delhi at the end of March 1943, I believe they saw first the
Commerce Department Secretary and they were rightly and properly directed
to get into touch with us, who were then in Delhi, that is, myself and my
friend the President of the East African Shippers Association, at g, Windsor
Place. We told them clearly about the position of Indiang there as also the
opinion of the people in India and further that we would not make any ship-
ment to East Africa if ever a Corporation was formed by them. Tet it be raid
fo their credit that they immediately agreed with our view and left for Bombay
and as agreed in Bombay they cntered into an agreement and this ngreement
was a remarkable document having been signed by (1) J. H. McQuade, Esq.,
representing His Majesty’s East African Governments, (2) The Honourable
Mr. R. V. Stone, representing Tanganvika, (8) C. J. Damala, Esq., repre-
senting Uganda, (4) Meghji K. Malde, Esq., reprerenting Kenya, on behalf
of East African delegation, with ‘the Africa Shippers’ Association represcented
hy (1) the President, Dawood Hpjee Nasser, Esa., (2) Tavnbali Adamii, Tsq..
Vice President, (8) and (4) Amritlal K. Kanji, Esq., and R. B. Patel. Esq.,
Honorary Secretaries and (5) and (8) Ghulamhussein Moledina, Fuq.. and
Tbrahim Maji, Esq., members ot the Managing Gommittee:
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After this agreement was signed, happy relations were established. I do
hope that thé Honourable the Commerce Member will see thag they stand by
this agreement. I must - say- that the Honourable * the Commerce Member
should encournge those who have néw taken interest for the last four years in
unporting certain articles and he should not restriet it to the quota system

which is only applicable to more organised country like England where .every-
thing is well known. -

The Honourable Sir M. Azizul Huque: 1 want to be quite clear on one
point. Does the Honourable Member mean to say that we will disturb
established traders and not give them quota but give to those who for the seke
of getting high prices in those countries now want to go into the business and that
we should encourage them. Let the point be made clear, -

Mr. Hooseinbhoy A. Lalljee: 1 am very glad that that point ig now put te
me. 1t is no new point. I have heard it ad nausecam. What I have beens
bupressing upon Government is that the condition in England and the condi-
tion in India are not quite the sume. In England as my Honourable “friend
knows the industries are well organised. so well organised that if the export of
an article in a certain year is less than in the previous year, full explanation
in called for why the export qiiota hasg been reduced. Sir, the import and the,
export of goods into this country and from this country before the war was
eolely confined to some Indfan firms and we know under what handicaps they
carried on the trade. During the last four years we have made some improve-
mient. We have been building up our exports and imports, we -have spent
crores of rupees and thousands of people have been employed in it as also in
small and cottage industries. What are you going to say to these employees

“end what is going o happen to -capital invested. Do you say that the same
conditions today prevail in Indian business as was prevalent before the war?
Does the Honourable the Commerce Member suggest that India of today is
the same as India before the war, and therefore he should go on encouraging
only those acknowledged shippera who have been carrying on trade for the
past several years and not to encourage or allow others? Have we large number
of shippers? Certainly not. He must take the condition that is prevailing
now, he must look to the changes that have takén place now. If he has not
got sufficient staff to deal with all these things, let him get the necessary stafl.
Surely we have not wasted all these four years only in the hope that we will
help the war endeavours and war industries and be left in the cold afterwards.
Surely we also want our trade 10 be developed for all times. Not that you
should ever allow these monopolies to remain in the txade without giving am
opportunity for all enterprising Indians fo carry on the export and import
trade. I may add that many of these foreign agents are benamidas. They
have no firms of their own. They have got only their agents here. and they are
able to make lot of money. The Flonourable the Finance Member is here but he
car take a share onlv from Indians. He tells us if you make lot of money, he
wil! levy taxes and even E. P. T." The.same thing is going on in Englang also.
Ot course; my friends of the European Group often say that in England and
some other countries there is the great public conscience. They do not make
in_times of war lot of money, they even say it is not at all right to make any
«pré)ﬁts. But, Sir, the fact is there that they have also got E. P. T. levied on
‘tbem. If there is public conscience in England, there is also the E. P. T.
‘in Bngland. 8o far as T am concerned, I am making profit and, therefore, T say
the B. P. T. must come and still T am told that public conscience hag not yet
developed to a sufficient extent here in this country. This is the argument.
Wherever E. P. T. ig there it must be taken, the people have got the same
mentality. Tt is nothing different in England or something different onply ir
myv country. Nobody can deny this. -

" Again se far as.supplies are concerned, I will tell the Government that ow
eommercial people and labour have been working a8 much as they can possibly
do. There have been no strikée in this country.
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Mr. N. M, Joshi (Neminated Non-Officiasl): You put people in jail.-

Mr. Hooseinbhoy A. Lalijee: There have been str.kes in America during
war, there have been, during war, strikes in Great Britam, Where is the public
conscience or public sense of duty gone in those countries? . You come and talk
about public sense of duty only in India. o

The Honourable Sir Jeremy Raisman: Strikes among colliery owners.

Mrx. Hooseinbhoy A, Lalijee: Poor underpaid ill-clad as we are, you find no
strikes here. 1 am proud two say that there is a real public sense of duty in this
country. You say.you will follow the old principte during war, that you will
vot make any changes, you will make no deviation, you will give no considera-
tion to the conditions here in India, that you will give 1o consideration to the
development of trade in this country. That is What pains me most. Under
these conditions, how does it lie in the mouth of the Honourable Member to
say: ‘“Do you want those people who have recently come into the trade to
make money and to replace those whio are in the trade much longer?’’ 1 say,
certainly we.have the right to get much more part into the trade. You have
given them five long years.” Nobody can deny that they have made large sums
of money. Nobody grudges thein their profits during these past five years.
Tt ig not and cannot be said that they have become helpless or hopeless. All
the same by all means do not stop them, keep them up and I am also for them
and alsc I am for all regular business, but at the sanre time encourage new people.
Do not follow blindly what other people say. They are interested. They have
been well organised for years and. they spent through their Governments crores
and crores, their export and import means really their Government and please
remember they are not a subordinate department of the Government as the
Commerce Department is in this country. .

Now, Sir, I come to the Supply -Department. I find the Honourable Mem-
ber for Supply is not present in the House.

Mr. Deputy President (Mr. Akhil Chandra Datta): May I draw the atten-
tion of the Honourable Member that - certain arrangements have been mude
regarding the time-limit and according to: that time-limit which he promised to
keep within, he is really ®ncroaching upon the time of other speakers? :

Mr. Hooseinbhoy A. Lalljea: 1 was never a party to any time-iimit. 1
was not & party to that arrungement. lf somebody has told you that 1 agreed .
to some time-limit, I am not responsible for it. [ should get my chance of
spenking. ‘l'wo gentlemen before me occupied more than one hour euch. I
feel 1 must have my say. -

Mr. Deputy President (Mr. Akhil Chandra Datta): If the Honourable
Member is not a party to that arrangement, thére the matter ends. I cannot
subject him to that arrangement.” .

Mr. Hooseinbhoy A. Lalljee: Thank you very much, Sir. With
regard to the Supply Department I find the Supply Member is not
here but I feel most the absence of my Honourable friend, Sir Yamin Khan.
A lot is being suid about the Defence Consultative Committee and the Supply
Committee. 1 Happen to be an unfortunate member of these commitices for
the last three aor four years,—unfortunate because my friends consider Shat
wo have not been able to do anything. Sir, when millions of our people ore
fighting, when we are supplying crores of rupees worth of goods, when it is
necessary for us to look after the interest of those of us who are in the fighting
lines and also to develop our trade, commerce and industry, if those péople who
know verv well the situation in the country refuse to take part and becoms
meinbers, T must sny that they are not right in saying that those who ha?e
taken part have done nothing. If you are not a party and do not know any-
thing" about it, it is not at all fair that you shonld ecriticise those committecs
or vour own members. The reports of the Snpn‘ly Committee are not publish-
ed hut crores-of rupees worth of business is placed before the Committee to
show that they are transacted bv-tenders, bv negotiations and by panel
arrangements. I have not seen another department where in every instance of
purchase the cost is worked out by an independent agency as in this department
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which is the finance department. In every one of these purchasing depart-
ments in the Supply Department there ure attached a number of financial
advisers and assistant advisers who are directly under the Finanee Member
and not under the Bupply Member or his Directorate, and I must add that this -
practice is also followed in Food Department. In speaking of corruption one
has to consider all this. You have also to consider that there is an indirect
check over these things. Every assessee has to place his books before the
income-tax officer and the income-tax department is Under the Finance Depart-
ment; and although ever?t.hing that comes to the Income-tax Depart-
ment is marked private and confidential we know very well as businessmen that
the Finunce Department experts are the watchdogs of these Supply Committees.
This is a sufficient check, but still I do say that people have made money. But
there again you have to remember that if huge requirements are there far-sighted
businessmen will surely make money as they will keep stocksin hand and 5ot
because the people in the department are eorrupt; further it must-be remembered
that with all this eare the department has to buy goods from time to time at
the prevailing market rate when buving is made and those even then who have
made profits owing to their foresight have to pay excess profits tax as well. Of
course, in every big department, whether the Supply Department or-a big busi-
ness firm, there is some corruption here anq there; that is part and parcel of
business. T do not know if any businessman present here can say that in his
office there is no bucKsheesh or bribe; even a chuprassie has to be paid some-
thinge DBut if that is magnified T anr sorry. But as one of those who have
.been serving on this Supply Committee, I do say that the business is done
after having been fully checked by the Finance Department. Their costs are
taken into consideration and in order to+have from nll parties st an. uniform
ri%e and to see that extraordinary advantage is not taken different panels have
been formed. I wish the Supply Member or some other Honourahle Member,
would make it & point and take a day and explain the position here. But to
say that there is great corruption in the Supply Department or Food Depart-
ment because people have made profits is hardly fair, let me tell you again
people will make profits if they are far-sighted enough. The department is
working very carefully and to my mind, the check exercised by the Finance
Department is a very salutary one, even then if my friends want to go into
these matters I am not against that. ' _
Sir, I should-like incidentally to fnention one thing which I forgot to mention
when 1 was speaking about the Commerce Department. 1 should like the
Commerce Member to consider the position of the seumen. I know that he
" is doing his level best in their interest and no one can take better interest in
the seamen than he is doing. From inquiries I have recently made I know that
be and his assistants are busy in doing all that he can. But it is an
acknowledged fact ghat in the last war and in this war the shipping companies
have all made enormous profits. In the last war a company was sold for 12
lakbs just before the war started or in the first month of war and at the end
of 1918 that company with its assets was worth one crore and 44 lakhs, I will
give another case. A company on the Iudian .register when “this war start:d
had assets worth about 2 crores; now it is well worth four crores. All over the
world shipping companies are making enormous profits. When the textile .uill-
owners and the mineowners are asked to pay more to their workers may I -8k
the Commerce Member, who I know is doing his level best, to insist on these
cbipanies who have made crores and crores to pay more to their seamen? And
what is the condition of these seamen? They have been very often torpedoed
and thrown into seas and sails nowadays are liable to be torpedoed by submarines
not only in the Indian Ocean but also Mediterranean and in the Atlantic rnd
Pacific Oceans, and if there is one class of workers teday who are exploited and
peid much less than they deserve, it is the Indien seamen.  Profits worth
crores of rupees have been made by companies employing them :but not cne
word sbout them is heard from Government.
An Honourable Member: What is their pay? .

/
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Mx. Hooseinbhoy A. Lalljee: I will not mention it; it is very poor. The
mere mention of it will perhups make the Finance Member say, *‘I cannot say
anything about inflation here”’. I do wish that Government us such should
work in such important matters as a team because I feel one membgr will not
be able to stand up against these most powerful people as the shipping com-
panies and the powerful British interests. The further trouble is that becausa:
thesc seamen are not well paid, the lascars in the Indian navy are also not
at all adequately paid. The other day their condition was described by my
Honourable friend, Sir Frederick James. I entirely agree with him. I being
a little older member than he is do entirely agree as a member of the Defence
Consultative Committee with all that he said with regard to the Indian army
and navy; and all that T submit deserve the best consideration of not only of
Government but also of the people at large. We are lucky, better off tham
many because of their sufferings and sacrifices; and I appeal to Government
to work in the direction suggested by Sir F. E. James and in the direetion I
have suggested to the Commerce Member who, T know, is moving in the matter.
I request hiin to ask these people frankly to show him what profits they have
made.  Sir, there are only two or three big companies on the Indian Register,
but there are many on the Englich Register who employ Indian seamen and are
regularly plying in this country and yet they are in no way under the Govern-
ment of India; they are working absolutely independently of them; the Trea-
gury Benches have absolutely no control on them. Probably now the War
Transport Member will get up and sav that the Special Officer or officers who
allot shipping space on steamers on the foreign register are under him. T doub$
jt, and since no one’ will even now contradidt my statement T am convineed.
that my observations in this respect are entirely correct, namely, that therc are
shipping concerns, in which some Government may be interested—let it be
Great Britain or America, which are working absolutely independently and
are cvercising all the rights of allotting shipping space thereon and doing what
they like. I want to know from my Honourable friend the Leader of the House,
whether such instances have ever happened or could have happened in any
-other country that some outsiders can work in a country without any control
or supervision of the Government of that country. :

Sardar Mangal Singh: Is it U.K.C.C.?

Mr. Hooseinbhoy A. Lalljee: T will not give names; the Honourable Members
on the Treasury Benches know too well, and they must explain.

Maulana Zafar All Ehan (East Central Punjab: Muhammadan): Why do
you hesitate to expose them?

The Honourable Sir M, Azizul Huque: Because he is speaking without facts. -

Mr. Hooseinbhoy A. Lalljee: Well, you please rise and then reply on behalf
of Government. T can tell you defimitely that foreign shipping and even Indian
shipping allotment is not at all under the Government of India. I know they
have appointed an Indian as a Deputy Controller of Shipping.

Then, Sir, with regard to the Food Department I have only one observation
to make and that is unless the Government are prepared to make a serivus
attempt to import fertilizers, tractors and other necessary agricultural imple-
ments and try and manufacture these in“India as early as possible, it is very
very difficult now to meet the requirements of this countrv. As I'have already
pointed out eatlier in my speech, we have exported a lot of our food while starv-
ing millions of people in this country and if today other countries are helping
us a little or are prepared to help us, we are, I mean. our Government are
expressing our gratitude to them even before we actually receive anything from
them, although T know that the countries to whom we had been supplying
foodstuffs did not even acknowledge receipt of those goods. We do not know
where the goods were sent. Anyway, Sir, if we get something from Australia
or Canada we will express our heartfelt gratitude for that, and T would ask my
friends on the Treasury Benches to tell these people and those whom we have
been supplying foodstuffs including the- Americang-that we have stood by them
and now we are badly in need of food and they must come to our help, There-
are s0 many Ameriean troops in ‘this country ang that is all the more reason
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that foodstuffs should be supplied to us._ No doubt they have come to fight

and throw back the Japanese but I will not agree if anybody says that the

Americans,and other troops which have come to my country have come to

defend India. No, they have not. They have come to reconquer the countries
which they have lost; let them not boast that they heve come to defend this

country from Japanese aggression. We can and we are prepared to defend our
own country, but they have come for their own objective and should not assume

the role of protectors and defenders.

Let me warn the Government that it was not fair on their part to hand over
the Assam-Bengal Railway’s management to Americans. Are we not able to
manage our own affairs? If they can provide men why should those people
not work under our command. If they cannot work under our command, what
right have they got-to expect our people to work under them? These Americans.
have been given -certain rights: whatever rolling stock they want we are, it is said,
supplying’ them and at aur cost- I want to know from thq Honourable the
War Transport Member whether it is a fact or not that at their instance he h’as
indented for 500 metre gauge engines and out of these §37 are going to te
supplied to them for the Assam-Bengal Railway. Who is going to pay 1or
these? After the war ends within six months or a year, who is gomg.to bear
this burden; it will mean nearly eight crores of rupees debt on the Railway..-

The Honourable Sir Edward Benthall (Member for Railway and War Trans-
port): We want locomotives.

Mr. Hooseinbhoy A.” Lalljee: I know you want a few for whole India but
certninly you don’'t want all these 837 for Assam-Bengal Railway. The fotal
number of locomotives on this Railway is 205 and now. you are arranging to
supply them another 837. I have got some of these figures from the Adminis-
trution Report of Assam-Bengal Railway. ' )

Now, we come to wagons. You have indented for 11,000 metre gauge wagons
for Assam-Bengal Railway. It is really and legitimately a war expendilure
and this burden should not be thrown on the Assam-Bengal Railway, but as
War expenditure inéurred by Americans according to their War plan. And
let me make it clear, Sir, that these and such are the adjustments we want
the Finance Member to look into very carefully. These indents have been
placed by the American agency which is working our Railways and we have to
"see how much of it Ts a fair legitimate charge on the Railway or how much of
these extra requirements are bécause of the war. We want these things to be
expldined and to be looked into always by the Finance Member and the Honour-
able the War Transport Member. If they have no choice but to hand over the
Railway to others,—they have powers to keep & check, I believe,—and I must
ask that they should not let the Americans bill against us; they should pay
from their own pockets. Tell them, ‘‘Baba! if you want these things, have
them, but pay for them also’.

With regard to aerqdromes, Americans have built many aerodromes in India
and they have spent their own money. In some cases, the Supply Department
and the Military Department have helped them to build after making careful
enquiries as to the cost. Tt is true that they have paid for the cost of building
aerodromes but what right have they on the land which they have useq for
their aerodromes. It has, it is snid, adversely affected our interest and we had
no voice in the matter. I am glad my Honourable friend, 8ir Gurunath Bewoor,
is here and perhaps he will tell us what right they have been made to confer
on the United States people in respect of land which has heen given to them
for building these aerodromes. We hear in the Papers that thev sav that
those aerodromes they have built that after the war thev will have the right to
uge them. Surely the Posts and Air Department of the Government.of Tndia
will eive them al] the facilities during the war. but after the war, let me make

. it clear that no foreign nation will have any sovereign right on even a little

bit of India and Tndia will see to'that; this T say as T know my people all over .
the country are definite on this. matter.
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Sir Gurunath Bewoor (Secretary: Posts and Air Department). I have stated
before, Sir, that no question of sovereign rights has ever been raised or admitted.

Mr. Hooseinbhoy A. Lalljee: I am very glad. But may I ask as a business
man whether some vested rights have been given that after the war they cun
have the right to use them?

Sir Gurunath Bewoor: No, Sir.

Mr. Hooseinbhoy A. Lalljee: It has been said like that in the American
Papers, and I am glad that my friend, Sir Gurunath Bewoor, denies it. That.
is the way, to do it. Let the Americans know it. I hope that that is the right
reply and I hope that Sir Gurunath is really giving that reply notmonly {rom
his information but on behalf of Government and that he has also gathered that

1o agreement has at all been concluded behind his hnc.:k‘ However, let r_ne- 38Y
" usually, the American people will not make such mistake when speaking. 1
friends in the Treasury Benches will definitely

shall be very glad if really my '
g during the war but after the war everything

say that we will give all facilities
in our own country will be ours; no rights whatsoever to anyone after the war

in this country! -

I have still a lot to say to my friend, the Honourable the Commerce Mem-
ber, with whom I have just made a little agreement to give him sufficient time
as soon as I can- _

Mr. Deputy President (Mr. Akhil Chandra Datta): What does the Honour-
able Member say; that there.is an agreement?

Mr. Hooseinbhoy A. Lalljee: There was just now a talking agreement
between us. -

Mr. Deputy President (Mr. Akhil Chandra Datta): I am definitcly told that
there was some sort of an arrangement about time, under which sufficient time:
must be left for other gentlemen, and the Honourable Member has already
taken more time than allowed to him,

Mr. Hooseinbhoy A. Lallfee: With due deference . . . . .

Mr. Deputy President (Mr. Akhil Chandra Datta): No reply is nccessary.

Mr. Hooseinbhoy A. Lalljee: T am going to use a little more time only withr
the object of saying that the agreement just now made by me with Commerce-
Member wnas merely in the form of a talk and since T shall have ample oppor-
tunities hereafter, I am epncluding and T finally say that no doubt a great ieal
of trouble has been taken by the Finance Member to present this Finance Bill
before us but we must be convinced against many of the items abeut which T have
drawn the attention of the Honourable Members. _

[At- this stage Mr. President (The Honourable Sir Abdur Rahim) resumed.

. the Chair.] -

The Honourable Sir M. Azizul Huque: I am afraid I will have to rush through' -
at the highest speed if I am to reply to all the points that have been raised. Tt
‘is only fair that I should try to give the replies to the points which have been
raised without entering at this stage on any discussion on a controversial plan.
8ir, let me first take up the question of the export position. Our genersl policy
in regard to export trade control has been to ensure that existing trade channels
were not interfered with and to preserve the pattern of trade as it existed before
the imposition of restrictions. Export is allowed to shippers who were in the
export trade in the basic year, in many cases as in 1941-42. Hard cases are also.
considered on their meritse. Therefore, the principle which we follow is ihat.
we find out what has heen the export position of the shippers in 1041-42, v

Seth Yusuf Abdoola Haroon: There have been new shippers also,

The_Ewble Sir M, Azizul Huque: T am coming to that. At a time wherr
export is considerably less than what it was, say in the years 1937 and 1938,
it is extraordinarily difficult to drive out one shipper in the business to encourage-
another new shipper who is coming for the first time into the trade. Let me be
quite clear. I do not think that my friend, Mr. Lalljee, if he had been in
my position would have been able to turn out one of his old officers or assistants-
only to bring in a new one, because the new should be encouraged.

Mr. Sami Vencatachelam Ohetty (Madras: Indian Commerce): Was the
U.K.C.C. a new one or an old one?
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The Honourable Sir M. Azizul Huque: If my friend has patience I will deal
‘with it.
Seth Yusuf Abdoola Haroon: You had new shippers also.

The Honourable.Sir M. Azizul Huque: In that basic year, every one who was

.a shipper, new or old, has been given a quota. If after the basic year. some

.extraordinary circumstances brought in new shippers, I am prepared to consider

‘their cases. But do remember, that once you deviate, it will be open to. 80

‘many controversies. Every new man will try to get in and many allegations
" will be meb . . . . . ~

Mr. Hooseinbhoy A. Lalljee: What about the new markets?

The Honourable Sir M. Azizul Huque: In Calcutta? o

Mr. Heoseinbhoy A. Lalljee: The new markets that we opened out in
- .Australia, New Zealand, South Africa?

The Honourable Sir M. Azizul Huque: I do not feel I can reply off hand to
this point. I do not know, if my friend had any opportunity st a time when
-shipping space was not available for the goods we had to send beyond, that 'he
had been able to open new markets whether in Australia or elsewhere, which
does not matter. ° 8

Mr. Hooseinblioy A. Lalljee: Austrulia has become a new buyer for us.

Mr. President (The Honourable Sit Abdur -Rahim): Order, order. The
Honourable Member should, not go on interrupting like this.

The Honourable Sir M. Azizul Huque: Every bit of fhis buying in war condi-
‘tions is controlled by the Government of the country, and if the Government is
making purchases it is for a definite war purpose and for that the market is
already there. -T will be glad if India can have all the markets round about
India immediately after the war, and I am quite prepared to consider the ques-
‘tion as to what should be done with a view to take that step.

Some criticism has beem made as regards the export advisory council. This
'was constituted in May 1940 with representatives of trade and commerce. . The
«committee met five or six times. The last meeting was held in January 1942.
But thereafter, Sir, the whole picture of the export trade was changed. There
was very little export owing to abnormal conditions ‘existing in 1942 nnd 1943.
My {riend knows the then insurance rate from Calcutta to Bombay. My friend
‘knows the then insurance rate from Bombay to London. Tt is easy today “%o
~criticise us saying, why didn’t you continue these things in 1942 and . 1948,
“Thanks to the Allied armies we are now in a position to consider the export trade
‘which we were not in a position to consider in 1942 and 1948. Therefore, for
1942 and 1948 these advisory committees had practically no function. The
‘sudden change in the war situation has brought about a corresponding change in
the trend of the export trade and here ‘Mr. Lalljee will xemember that I am
keeping note of the new markets which are being openéd and which are going
‘to he opened . . . . : '

Mr, Hooseinbhoy. A. Lalljee: Thank you very much.

The Honourable 8ir M. Azizul Huque: . . . and in order #o do that, long
before the discussion in this House, P hhd initiated a.proposal to reconstitute the
-export advisory council. We are consulting the Chambers of Commerce in thée
-different parts of the country and I hope that very soon the Council wil] be re-
«onstituted on a new pattern. ’

Somebodyv raised the question that the export of mother-of-pearl buttons had
‘been prohibited. Up to the end of December 1943, these buttons were permitted
‘to be exported by shippers on the basis of the exports made by them in 1941 and
1942. DBut exports were very small. Still certain quantities were allowed.
‘Subsequently we were advised by the Supply Department that buttons of all
-gorts were in extremely short supply within India, so much so that some of the
-essential requirements had to be imported from abroad. In view of the fact
that we had to import buttons for the defence requirements in the Supply De-
-partment, we,thought that it was no use allowing our buttons to go to Ceylon and
Africa and getting the same things with the difficult shipping position from
:abroad, and the export of mother-of-pearl buttons had, therefore, to be stopped

-
[}
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completely. I completely contradict the fact that licences are given tq Euro-

py, Pean tirms up to 80 per cent. of the quota figures. This is not correct.

x " The export trade of the country to a very large extent has been in
the hands of Indians in Bombay, Caleutta, Karachi and Madras.

An Honourgble Member: Who said this?

The Honourahle Sir M. Azizul Huque: Somebody said. Whoever has done
business in that basic year is receiving that quota. ’

As regards the U.K.C.C. about which my Honourable friend put a question,
I think I have answered several questions in the House. We have issued a
press communique, we have contradicted every statenment that has Ween made.
We have replied to the Chambers of Commerce organisation. I sometimen' re-
‘member the famous lines—invention is exhausted, reason is fatigued, expericnce
has given judgment, but obstinacy is not yet conquered. In any case I will say
this much, that I have placed all the facts about the U.K.C.C. and even then if
people are not . . . )

Mr. T. T. Krishnamachari: Facts that were within yout: knowledge.

The Honourable Sir M. Azizul Huque: Yes. I am not gifted with prescience
fo know things in the astral regions. All I say is that even then we thought
that the trade organisations are not yet satisfied, and I have just invited—in
fact, a letter is being issued, orders were passed some time before, inviting re-
presentatives of -some Chambers of Commerce who addressed us, to sit at a
tuble with us and let us know the fucts on which we can discuss the questions
about the U.K.C.C. I can assure you that, even though we are for the time
being in the Treasury Benches, we yield to none in our desire to see that Indian
trude and industry prosper. Tt is a cruel tragedy in Indian life that an Indian
in charge of the Department is charged with an accusation that he is not true
to the interests of India. It is a tragedy that we have to witness, and I cannot
say anything more. (Interruption.) It was said that the U.K.C.C. had a
monopoly of the export of hides to Turkey. The U.K.C.C. have no such mono-
poly. The exports are taking place through normal commercial channels. It is
true that certain complaints were received by us from the exporters in Indin that
they were experiencing difficulties in obtaining  declarations of ultimate
destination from certain consular offices outside India with reference to the ex-.
port of this hide. We issued necessary instructions as soon as we heard about it
and we have issued letters to the consular offices that such certificates should
be given. At present there is no impediment to the operatiofi of the normal
commercial channels in export of hide. , )

My Honourable friend referred to licences Nos. 114 to 118 issued by the
Karachi Export Trade Controller, but subsequently cancelled. I do not know
how these licences have been issued because private export of tea was prohibited
with effect from the 15th December, 1942. T am making an enquiry into the
matter and at o later stage if a question is asked I shall be prepared to answer
that question. ,

Next comes the question of the ifnport policy. A programme of India’s
esgential requirements of goods of all kinds is prepared in advance for each six-
monthly shipping period after consultation with all the departments of Govern-
ment interested. Generally speaking, the test of essentiality applied is that
goods are either required for war effort or for maintenance of the civil population
in war-time conditions. Licensing, again, by import trade control is done on a™
quota basis, and quotas are fixed by the Chief Controller of Imports.

As regards consumer goods not produced in India,—reference was made to
watches, for example,—our policy is to issue licences on a generous scale. It
was at the instance of the Government of India that we took special steps as
soon as the shipping position was better, to request the Secretary of State and
H.M.G. to see that more consumer goods come to this country. As regards
watches, may I give this information, that the value of watches for which
licences were issued in Julv to December, 1943, namely, in six months, was
Rs. 80 lakhs, and in the current year we have issued licences to the extent of
Rs. 85 lakhs. Therefore, it is not correct to say that we are not doing our
best to see that goods which are required by the people are imported.
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As tegards plants and machinery for the production of consumer goods, as
I have said, last year and the year before the shipping position was so extraordi-
narily difficult, the seas were so dangerous, the U-Boats were operating in sfch
a manner that I believe this question was not raised. But to-day we are look-
ing into this question, and in fact, in the Industries Department we have already
invited the industrialists of this country to inform us as to what their require-
ments are, specially in the post-war period. We have issued licences on a gene-
rous scale whenever they have been asked for. The shipping position is now
better and we are considgring as to what extent licences for new plants should
be given. “ .

It is~difticult for me to give accurate figures of all the different kinds of
machineries, but I can say this that we have issued licences for import of papar
machidery, sugar machinery, cigarette machinery, fextile machinery, jute
machinery, and other machineries during the last six months and even in the
present quota period. As regards chemicals, which are the basid of all indus-
tries, and specially of certain essential industries like drugs and medicines, very
large quantities had been licensed and have been actually imported.” Licences,
during July to December on'y of 1943, fof chemicals were over 7 crores—t,l?at was
the amount for which licences were issued. From January to June of th‘l.s year,
up to date, we have issued nearly about 4} crores of rupees. We are doing our
level best with a view to encourage the import of such chemicals as are neces~
sary for the trade itself. ¥

As regards the Imperial Chemical Industries, Ltd., I have not gone fully into
the circumstances of this case. All I say is that it is in consistency with the
present policy that licences have been issued, and about which I have given &
reply to this House. For the time being we have got two duties to look to.
-One is that commodities come to this country, but thereafter we are to ensure that
those commodities are distributed to the consumers at a’price which is reason-
uble in comparison with the landed cost. For a country of 400 millions it may
not be possible for us to perfect a machinery by which we can adequately deas
with hoarding and profiteering in every commodity. There are certain commo-
dities which we are allowing certain firms to import on terms as regards the
distribution to the public. So far as the Imperlal Chemical Industries is con-
cerned, their actual distribution system has so far been such that it has to a
certain extent relieved us of the responsibility of taking charge of distribution.-
We aim to do so'at_a later stage in conjunction with other commodities which
we wish to bring under control. For the time being, these are the principles
under which we are working. To any importer who satisfies that he has got an
export licence and shipping space from another country to import any commo-
dity, import licences are being issued. In other words, if an importer says, I
have got commodity, T have got shipping space, we freely issue licences. We
also do everything possible to issue licences for the import of drugs and medi-
cines . . .

. Mr. T. 8. Avinashilingam Ohettiar (Salem and Coimbatore cum North Arcot:
Non-Muhammadan Rural): How many such people are there, who are able to
arrange such shipping? - ' '

_The Honourable Sir M. Azizul Huque: It seems to me you are not in -the
business like myself . . . -

Mr. T. S. Avinashilingam Ohettiar: But you must explain it to non-business
man.

The Honourable Sir M. Azizul Muque: There are quite a large number of
businessmen who can arrange and do arrange in normal times

Mr. T. T. JArishnamachari: Yes, in normal times.

The Honourahle Sir M. Asizul Huque: No. Even now.

Mr. T. 8. Avinashilingam Ohettiar: What is the number of people who are
able to drrange shipping space? A vast majority of them are Europeans.

The Honourable Sir M. Azizul Hugque: No. They ars Loth Indians and Euro-
peans and to my knowledge ‘there have been several cases of Indian. firms who

.....
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have told me that they have been and will be able to arrange for export licences
.8t the other end.
e To continue, we issue freely licences for drugs and medicines. We issue
licences for Eoods not produced in India, machine tools, etc. The only thing we
are trying to check is this. After all, even though shipping spate may be uvail-
-able, it is much more restricted than in normal times and therefore at some
stage or other we have to be circumspect and see that instead of importing
luxury articles such as nail polishes and glass wares we might give permission
“for licence for such commodities as are of urgent necessity in the present day.
“Therefore, Sir, my reply to the ex-President of the Indian Chamber of Com-
merce is that we don’t issue licences for cosmetics for the hill-belles of Assam.

As regards the question of import advisory councils, it is true that there
is not an jimport advisory council for India as a whole. We have tuken up that
question from time to time. We have tried to find out as to whether it is pos-
sible to constitute an import advisory eouncil for Indin ab a whole but it is
extremely difficult. First of all, it has to be on a regional basis. Bombuay has
a certain type of import. Calcutta has another type. Karachi has another
type.. Madras has got Ket another type and therefore we have been for the
fime being trying to utilise advisory panels for different kinds of commedities.
For example, in Calcutta, there are advisory panels for engineering stores and
jute mill stores. In Bombay there is an advisory panel which deals with the
requitements of textile mills other than jute and hemp. The War Transport
Department has set up a panel for the articles it requires such, as spare parts
for motor vehicles from the United Kingdom. In regard to the tea machinery,
the Deputy Chief Controller of Imports, Calcutta, has Leen acting in close con-
sultation with the Iridian Tea Association. For newsprint, there is an advisory
committee now functioning in the Industries Department. There are other
panels or advisory bodies. A panel for licensing dyes and for textile chemicals
has been set up in Bombay recently and an advisory committee for the licensing
of raw cotton was also set up last year. Therefore, wherever possible, we have
been trying to consult the trade interests in issuing the licence. With our pro-
posal to set up an export advisory council along with the advisory committees
which are functioning, we feel that we have been consulting the trade and the
interests concerned as much as possible. But we do feel that the time has
come when the consumers’ interests must also be lookel to. In other words,
when we are importing or- exporting a commodity, the ultimate factor is the
consumer whose interest has to be considered, and especirlly in dealing with the
complicated price questions which are being discussed today. I can give this
assurance that the question of constituting a consumers’ council in which all
such questions which affect the consumers may not snly be brought up but-
sctively considered is engaging our attention and I hope that very soon we may
be ‘able to announce the composition of a committee of this nature which will
represent all interests and all provinces in looking after the consumers’ interests
as regards price and distribution. ’ ,

Dr. P. N. Banerjea: Will that be a nominated body?

Mr. T. T. Krishnamachari: What does it matter? :

The Honourable Sir M. Asizul Huque: I can assure my Honourable friends
that all nominations are not bad and all elections are rot good.

Dr. P. N. Banerjea: Still, in a democratic age, we stand for election.

The Honourable Sir M. Azizul Huque: I am functicning under a system in
which T fird it is extremely difficult for me to have a consumers’ council for all
over India. I am trying my best to make it as representative as possible.
That much T can assure you, that I am trying my best to make it as repre-
sentative as possible. :

Now, I might say that in dealing with these questions of consumer goods,
the licences are issued from timie to time, and therefore, what is imported or
exported at one particular time may. not be the same the next period. As soon
as we came to know that the shipping position is better, we tried our level
best to get more consumer goods into this country and the quantity which we
would have got, if we get the shipping space, would be worth about 80 crores of
rupees. Unfortunately, the position is that we have to get these consumer goods

L J
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gg:nt%ther pount}:les s;nd unless the supply position there or the productive posi-
o Shiere; nls such as to pemu;;l us to get these things m:xd'un_less we can’ get all
phe ¢ sgrlr)l etgi' rzpﬁtce l"rvil want, t e position may not materiully improve. We havé
oo som merzel‘ azne :S totewhy we have been lssuing licences. @All I say is
duing the no {V ‘ .eg imate as to what‘.rmght_ be imp~rted into this gountry

L t period of s year or so.  But in any case, we have to work
under various difficulties. 'One difficulty is the shipping difficulty. I wish India
had shipping of her own, which would be able to run i the blue waters. (An
Honoyrablc Member: ““Oh, oh™.) Whatever your opinion might be, I yield to
none in my desire that India should have a mercantile marine of her own.

Mr. T. T. Krishnamachari: That is a pious hope.

The Honourable 8Sir M. Azizul Huque: Piety is sometimes more of a virtue
than' mere negation. But that is not the position today. When my friend
will be able to find that the position is better, I will certainly yield to none
in my desire to do something at this end also, but the shipping is not at this
end. The shipping is either in America or with His Majesty’s Government.
War is still going on in Italy. War is still going on in the Russian Front. War
is going on in the Pacific waters and it is not reasonable to say to them—what;
ever might be your war situation, you must give space for all the consumer
goods that we want in this country. There is the non-uvailability of the “goods.
My friends may or may not know that the production of industries in normal
times is not the same production today in U. K. During my last visit to
England, 1 went to a place, and 1 was told that near about that place there
was a.factory for treating a certain kind of fish and I wus told that 95 per cent.
of that factory has been converted for munition purposes. If you look at the
conditions of factories in England, you will find that a very large- percentage of
it is now used for defence production. A very small percentage is kept for
civilian goods. Take for instance, crockery. Even in England, you will not
be able to get crockery of the kind that you might get in Delhi. I went about
London and could not find a single one, except utility ones. Once I tried to
purchase a fountain pen in London and I could not get any. That is the state
of affairs in England. Therefore knowing that fact, it ie not possible for us to
say that you must send out so many Fountain ‘pens or so much crockery. (A4n
Honourable Member: ‘““We do not want that””.) At the same time, the things
which we have been trying to import are really commodities which are to some
extent essential. For example, as I havé already said, we want printing paper,
writing paper, match paper, stationery, hand knitting wool, wool fabrics, hosiery,
razor blades, cutlery and things of that kind.

An Honourable Member: Whisky.

The Honourable Sir M. Azizul Huque: Of course, whisky to a certain extent
also, because I have to cater to friends like you. I have sometimes to do that.
Similarly, there have been other articles, such as, acids, rnedicines, leather manu-
factures, motor car spares, cyele spares. Then we also want certain spare parts
for umbrellas because there iz a big umbrella industry in this country which
depends on spare parts from abrond. We have been trving to get those spare
parts. . We have been trying to get spare parts for all small industries. But,
as I said, thesé whiskys are not directly imported by me. If my friends in the
trade only want a licence, we cannot stop it. But I krow this much that last
year, about four or five months after T assumed office, I got hectic letters both
from Indians and Europeans from different parts of India that there is no
whisky in the market and will you, for God's sake, issue some licences?

Dr. P. N. Banerjea: Publish the names. -

The Honourable Sir M. Azizul Huque: T wish I could publish all the names
of the people who come to me. . . i

Then, Sir, my friend told me that we have not.been trying to help indus-
tries as much as we should. This complaint came to me from my friend, Mr.
Rom Ratan Gupta. Now, we owe a debt of gratitude to Mr. Gupta and his con-
cern for starting an aluminium concern in India. :

5 b 3
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Mr. T. T. Krishnamachari: It is not his concern now.

The Honourable Sir M. Azizul Huque: He started it. It is not proper for
him to say that we have not done anything for him. When this factory was.
started, they wanted exemption from cystom duties as a special case and the
machinery and the equipment had to be imported in October 1942, within six
months. In order that the industry may be started, he wanted that all duties
on machinery and-equipment for that factory should be vxempted. We not only
did that but as the articles could not be brought within six months we extended
the time in order that all the articles which were ordered for the establishment.
of that factory might come to this country duty-free.

Mr, T. T. Krishnamachari: Extension”is ordinarily given automatically.

The Honourable Sir M. Azizul Huque: I thought the Honourable Member
was speaking about the first part and not the second. I{f my Honourable friend
the Finance.Member were here, he would have told him tzat exemption from
duty is not granted so automatically. This is an exceptional case bud we felt:
that aluminium is a concern which ought to be encouraged in India in the
interest of the future of India. '

Mr. T. T. Krishnamachari: Do they manufacture aluminium or_alumina:

The Honourable Sir M. Azizul Huque: They are thinking of producing also
the alumina at o later stage.

Sir, I do not think it is necessary for me to reply to the points about the
industrial research. All I would like to say is that with the Council of Indus-
trial and Scientific Research a considerable amount of progress has been made..-
Government originally granted 10 lakhs of rupees as annual grant.

Mr. Amarendra Nath Ohattopadhyaya (Burdwan Division: Non-Muham-
madan Rural): Will the Honourable Member give us rome details.

The Honourable Sir M. Azizul Huque: I have got the full details but I have
no time to mention them here. I can place them before the Honourable
Member and he can read them. All T can say is that valuable work is being done
and already with the 10 lakhs of rupees and the munificent contribution from
Messrs. Tata’s we have been able to make a good headway with the glass
research station and the fuel research station for which 10 lakhs have been pro-
vided. Then, we afe trying to have a national physical and a national chemieal
laboratory as well as a metallurgical research institute very soon and we
hope that in the course of this year complete planning of all such laboratories
will be possible. Quite apart from this, Honourable Members must remember
that we have not been satisfied by merely doing that. We felt that the time
has come when there must be a co-ordinated planning of industrial and scientific
researches for India as a whole. India’s future depends cn the extent to which
she can industrialise on modern scientific lines. Tor that scientific and technical
assistance will be veryv much needed. -My friendg may know that already a
‘Committee under Sir Shanmukham Chetty with Mr. J. J. Gandhi,: Col. Sokhey,
Sir S. Bhatnagar, Sir J. C. Ghose and others is sitting and the report of the
Committee will be out within the next three months as to how further indus-
trial research in this country can be carried on, to co-ordinate the activities
of the Universities and to plan shead the future industrial and scientific
researches in this country. )

Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): Have you accepted the recommendation of Sir J. C. Ghosh? He
wants an annual grant of 25 crores of rupees for the promotion of industrial
tesearch. .

The Honourable Sir M. Azizul Huque: We have also got a plan of 10,000
crores. As compared to that, 25 crores is a small matter. Sir J. C. Ghosh is
a member of that ‘Committee and for the purposc of future planning he has o
full right to discuss this matter in the Committee. If a recommendation comes
to that effect, I shall certainly be prepared to consider il on its merits.

Mr. Akhil Chandra Datta: The recommendation is already there. He has
made it. ‘ '

The Honourable Sir M. Azizul Huque: But that is the recommendation of
8ir J. C. Ghosh personally. T have appointed a Committee gonsisting of Sir
JC. Ghosh and other scientists.
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Now, I have to speak on the question of the price control. I fully agree
‘that you have to impress upon Provincial Governments and the people of the
«country as a whole that no price control measure can be successful unless there
8 a unanimous effort on the part of everyone in this country to drive out the
black market. Law can never make a perfect being. I hLave answered the ques-
tion as to how we are dealing with this matter but please do remember that this
‘Department. of Industries and Civil -Supplies came into being at a time when
‘the index figure of all commodities ‘'was at its highest and we had barely about
8 months to tackle the problem. We have taken up the question of textiles;
‘we have faken up the question of drugs and:.woollens; and we are very soon
-going to take up the question of cement and other articles. Under the anti-
‘hoarding provisions we have fixed the prices of fountain pens, munitions, photo-
‘graphic materials, cycle and its parts, silk yarns and a few other articles. I
‘do not think we have been able to do it badly. Takc the textile item only.
‘Thousands and thousands millions of yards of cloth had to be marked. We
‘have evolved at least one principle. Any production in India -of textile after
‘last November must either be the standard cloth or Tex mark. There cannot
‘be any other production. We take credit for the fact that we have been able
to establish for the first time one uniforrn wholesale price and one uniform
wetail price for the whole of India wherever it might be sold. Sir, a machinery
like that cannot be perfect in a day. I do not think even the giants of men
«can do it with perfection within such a short space of time. There must be
.defects and I freely admit it and I shall be very glad if helpful criticisms are
‘made to me in order that these defects may be removed. But we have at least
«done something. We have at least brought the price of cloth down from the
iindex figure 409 to index figure 280.

Sir, my Honourable friend Mr. Jamnadas Mehta repeatedly said, why do
you give time to these dealers. What ¢an 1 do? I make a law that production
in August -must be so.d by February. I take it ordinarily that if he has got
six months time, he will be uble to dispose of the same. And he must get six
months time. But if within six months the commodities do nof reach him
owing to some transport difficulty or other, and he gets only two months time,
I ask my Honourable friend if it is fair on the part of any Government to
penalise and confiscate his commodity as soon as the due date is over. (Inter-
ruption.) That is the only alternative left. ¥ven then, we have given only
two extensions, one extension was when we first promulgated our order; we
decided that any cloth which wuas produced before that date must be sold by
81st October. That was a mandatory order. At that time when there was cloth
famine in this country, no bne in this country knew, not even curselves that
there were nine montus production ulready with the dealers, but we soon round
out that there were nine wmontas production. After all the production of nine
Juontus cannot be so.d 1 three or iour months. ‘Lhereiore we thought it reasou-
able 1o give them two months tume more. After that we have rigudly adhered
t0 thut dute wud every cloth waich was left over has been seized uuu is being
marked by wne Lrovineial Governments with a new price wiuch is much less
than tbe old price. Sir, what we have done within eight months 1s this. We
first fixed taoe price of textiles, but thereafter the price has been reduced
gradually and the price tixed today tor Murch is at least 20 per cent. less than
what we fixed in June. 'Three tunes.the price has been reduced within just
eight months. As 1 said, 1 certainly feel that quite a considerable amount has
been done so far as textile is concerned.- -

As regards the question of distribution of standard cloth, I can say that we-
aimed originally at 2,000 miilion yards for the total! quota of the year, but when
we later on came to know that there is already about 8,000 million ywrds existing
in the country, we had to slow down our pace, because it was no use throwing
commodities if fhey cannot be properly sold. In any case, the transport diffi-
culties are there, and from June till today, we have been able to send about
920 million yards of standard cloth throughout India. There are now Pro-

L
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vinces which have now said that *‘we are now getting so \E;wh Tex-mark oloth
and people have got so much money that they will not purchase standard cloth.
They are going-in for Tex-mark cloth”, and therefore they wanted to reduce
the velocity with® which the standard cloth was being put on the market. In
any case, there hys been no extra demand. May I only say this much that
there is no danger that the cloth price will rise again because, as I have said
that if today if there is any cloth which is unmarked, it is subject to the penal
provisien of the Ordinance which has come in. There is no such danger. ].Qf
there is ¢ffacement of mark, it will be the duty of the man to see that it is
properly marked again. If any complaint comes to our knowledge, it will be

our duty to enquire jnto the matter. Therefore the question as to whether ib is

a wholesule dealer or a retail dealer, whether it is an Indian mill or somebody
else, all these questions are immaterial to me. 8o long as I have fixed the
price for the consumer, it'does not matter whether in the Mulji Jetha market,
there are representatives of textile concerns or anybody else opening. shops.
Already our hands are quite full. As I have said we have reduced the price
threc times within the last eight mouths und we hope to. continue to do so.
Here, I' acknowledge with gratitude the help that we have got from the textile
mills and’ especially from the Textile Board. We have taken their advice in
every step we have taken to reduce the price. We have received their full co-

operation. I have not been able to contradict or ‘confirm as to what amount

of profit has been made by a mill. That is the one matter in which I haye ull
‘along been most ignorant. I do not understand all the intricacies of the share
-market and of .speculation- that takes place there. I have therefore not carefully
studied the profit incidence of Indian Textile Mills. But since. this point has
been raised, I will try to look into this question also and I hope later on to be
able to satisfy my Honourable friend. Actually the wholesale index price of
cloth when we took up was, 410 and it has come down to 230 last month, I do
hope it will come down later on much lower still.

The question has been raised as regards the distribution difficulty in Assam.
Asgsam is really a difficult problem because as the House knows Assam is served
by u railway system in which it is not easy for Bombay or Ahmedabad millow-
ners to take commodities there easily. Yet we have gone out of our way to
help Assam in order to make the distribution easy. In order that commodities
may go by ships instead of by railway, the Government have accepted marine
insurance as their own liability. In other words, if any one wants to send goods
by ship, then marine insurance is a liability which has been accepted by Gov-.
ernment. We have also taken "other speciul steps and I am grateful t6 my
Honourable friend the Member for War Transporb that the question of standard
cloth has been considered as & matter of very high priority in the matter of
transport. I know for myself that when there was acute cloth ghortage in
Bengal, we did our level best to send more supply to that Province. For the
time being I am not yet satistied, that I can freely say that actual distribution-
within the Province is yet fully satisfactory. But they are doing their level
best. They have to deal with thousands of villages and it is no use my

- quarrelling over the matter because they have got the problem to see that it goes
to the distant villages. For ourselves, we have taken the responsibility of not
only manufacturing but reaching the commodity to the destination within certain
areas and to the rail heads that may be made, and we are doing that duty.

Several questions have been asked about dry batteries and cells. So far
this was being dealt with by the Supply Deépartment, and the whole question
of its price is now being considered in conjunction with the Supply Department
by the Tndustries und Civil Supplies Department=and therefore I um not able
at present to say what the actual price is and how it was determined.

Next, my Honourable friend questioned me about certain newspapers which
‘received permission and others which did not get permission. I have here a
list before me of all newspapers which have received permission since the news-
paper control has come. I am’ giving the names which have been given per-
mission, all of which are .exceptional cases on each one’s own merits:
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(1) The Economist, which is now called the Eastern Economist of Deim.

(2) Burma-Nadu, which is connected with evacuees from Burma.

(8) Mazdoor of Calcutta devoted mainly to work among industrial labour..

(4) Polak W. Indiach, for Polish refugees—fortnightly—sg, very small papet.

(6) The Utkalika, s monthly of Orissa published in Cuttack. )

(8) The Indian Journal of Horticulture, which had been given at the-instance

. of the Agricultural Department of the Government of India. .

(7) Then there is another Maharashtra paper in Bombay which was very
strongly recommended for circulation' among Indian troops overseas.

(8) Paigham-i-Sarhad, paper consumption limited, but it was recommended
by. North-West Frontier Province. N

(9) A quarterly journal of Arobindo Library, paper consumption only 20
reams. . ‘

{10)-The Indian Patents and Designs and Trade Marks Review, a monthly

-of Calcutta, consumption only a few reams. My Honourable friend Mr.
- Chapman-Mortimer, knows that even a paper like this for which there is no

+ other journal of its kind in India-permission was refused, and it was only after
repeated requests and because there was no other paper of that type and it is
because Indian Patents and Designs have come more and more into prominence
that this paper has been given permission.

The Orissa Review which is’ a magazine issued directly by the provincial
Government; then there is Shiksla, a monthly in Lahore and the Andhra Mahila
devoted to the uplift of Andhra women. -

These are the papers which have received permission for using paper other

* than newsprint. As regards newsprint, it is definitely according to a quota
principle which is fixed in consultation with the Advisory Committee, which is
ronstituted of newspaper proprietors and editors.

Sir, 1 have been asked questions here for some ‘time about communal per-
centage. All T can say is that I am safisfying myself that in so far as the
Commerés snd Industries Departments are concerned, there is an adequate
percentage of Mussalmans in the various services. And even though I am not
fully satisfied that Mussalmans have been employed in adequate number every
where, gencrally speaking, efforts are being constantly made to do so. Some of
~ur offices are located at Calcutta, Bombay, Karachi, Peshawar and other places
~nd it iz not always possible, where there is a small office of three or four people,
to keep strictly to the communal percentage. .But generally speaking I shall
be able to satisfy that this percentage is kept up. ‘A complaint was made the
other day that in the offices which are under the Commerce Department in
“utlying places, such as the Export Trade Controller’s -office, such percentage
15 not observed. T had to send for these figures and I might give the informia-
tion' that out of a total number of 90 assistants in the upper division and lower
‘division, as many as 39 are Mussalmans in this Export Trade Controller’s office.
Similarly T was asked by several Honourable Members about the Cotton Textile
Directorate. I am particularly anxious that in this department Muslims should
be adequately represented in the higher ranks; and I may say that out of officers
in the superior ranks of gazetted status numbering 84, 20 are Mussalmans, even
though the percentage according to the Bombay ratio should have been less.
Ve have introduced in our department a system of getting regular information
ns to the percentagé of Muslims and the percentage of other baqkward communi-
ties to ree how many vacancies are there and how more al?p01ntments can be
made. . -
Sir, 1 have only to refer to two or three other points.. The first is f.he ques-
tion of Indian seamen. I can assure my Honourable ‘friend, Mr. Lalljee, that
£or the last two vears T have been studying this question both at London and
at this end. Tt will be my earnest endeavour to see to the betterment of the
conditions of Indian scamen both as regards wages and also their working
oonditions. T have nlready taken up that matter and in fact T can say that

-
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4% is no longer u secret timut one of the reasons why 1 had o come out to lndia
was to représent the questiol of the ludian Mirten s conditions as regards
‘working hours und wages. But 1 do not ugreeh'.Lh Mr. Lalljee thut the shipping
companieg "huve not been sympathetic. 1 myself went from port to port in
England to see the condition oi the Indian seamen. 1t was not satisfuctory.
But 1 can say this thut the Uritish shipping companies, ufter 1 brought the
matter to their notice, have been most unxious to provide the best of amenitics
-and faciiitiés for Indian seamen in the different ports. And I can testify without
any contradiction from any one that they were most helpful in seeing that all
the amenities that were possible for them to provide within their power were
provided in all the important ports within the Unjted Kingdom where Indian
seamen hdve to stay. 1 am personally looking info the question of amenitles
for Indian seamen within India. I am not able to make a statement at this
stage becsuse my inquiry is not complete, but I am not vet satistied thut the
amenities in Indian ports are all too satisfactory. I can say this much that
the question will receive my anxious consideration and I do hope that sooner ur
later,—sooner, I hope, than later,—it will be possible for me te announce to
the House that some ameliorative measyres have been taken in this dircction.

As regards the jute price I can -say this only that we have conferred the
greatest boon possible,—s boon which has been demanded by people of all
ranks for the last 20 years,——by the steps which we have taken, namely, fixing
the minimum and maximum price and ensuring that every bit of jute which
is produced is purchased by Government if necessary. There hag been some
criticism as to why the price between the minimum and the maximum is so

small and why the margin is not wide. Ordinarily one understands that the

minimum: must be low and the maximum must be high. But obviously again
to benefit the cultivators, we did not want any middlemen to operate and hold

on by getting the jute in order that they may sell it later on at a higher price. -

An Honourable Member: Does that help?

The Honourable Sir M. Azizul Huque: I have gone from villugg to villuge
in Mymensingh in order to restrict jute cultivation and I can say with a clean
conscience that this is the biggest benefit that we can confer on the jute culti-
vators.

Bir, 1 will not take any more time; I will not enter into the political eontro-
versy. L shall not enter into the question of why we are here or why Goveru-
ment is continuing as it is, because it is very difficiit to enter, into questions
like that. But let me conclude by saying one sentence. BSo long as any Indian
feels thut another Indian is not-his brother but a traitor, other people will rule
this country. So long as every man outside one's party is considered a traitor
and not as good a citizen us a member of that party himself, there can be uo
palitical solution of the vexing problem which is baffling us today. The history
‘of the past has repeatedly shown it. I.can say this that even though we may
not for the time being be able to ally ourselves with the different political
parties or groups in the country, the interest of India is as dear to us as to
any one else who may sit on the Benches of this House today.

Mr. 8. 0. Ohatterji (Nominated Non-Official): 8ir, I have very little in
common with the Honourable the Finance Member. I have never been a
pick-pocket, and I have never handled large sums of money; any figure extend-
ing beyond four digite confounds me and leaves me puzzled. I shall, therefors.
leave figures severely alone. It is_customary to mention facts in the same
breath with figures. But I submit, Bir, that even though one may have no

head for figures one might have a fairky lively sense of facfs: and I claim to

have such a-sense for facts. I endeavour to be a realist in politics, as I have
always been in my own pursuit of philosophy. The biggest fact,.to my mind,
in the present situation is the fact of war, and it is in the light of that stupend-
ous fact, beside which every other fact pales into insignificance, that I view
the financial proposals before the House. I also believe that India is not only
a participant in the war, byt that Tndia is vitally interested in bringing this
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war to the speediest possibTe suspessiul conclusion. I, therefore, entirely agree
with my Honourable friends, Frederick James and Mr. Jamnadas Mehta,
that we today have to view the tinancial proposals before us in the light of these
facts. I, therefore, give my wholehearted support to the financial proposals con-
tained in the Finance Bill.

I pass on to another fact: the fact of the shortage of food sypplies, the.
shortage which has had such disastrous and tragic consequences in Bengal and
other parts of our country. I claim to have some sympathy for Bengal, because
it happens to be the land of my ancestors. I fird it somewhat difficult to
understand why in that unfortunate land there should be, even when sitch u--
calamity has. befallen it and, if certain ominous predictions should prove true,
might again be repeated,” why there should be such lack of co-operation, such
mutual suspicion, as is evident from the reports one hears. My Homnourable
_triend, Nawabzada Liaquat Ali Khan, is a Shakesperean scholar, he might therc-
fore be able to appreciate this Shakesperean saying: ‘‘Adversity makes strange
bed fellows.”” We, Sir, in this House have had an interesting demonstration

“of that truth on the qpposite Benches lately. But I have been very much
wondering why this saying of Shakespeare should not hold good at the present
time in Bengal. - There has been a good deal of criticism of the Food Depart-
ament of the Government of India. It will be, however, admitted 1hat since the
question of food, particularly in Bengal, was last discussed there has been
considerable improvement; and my own feeling is that if things are not better
today than they are in Bengal the fault lies not entirely at the doors of the
Government of India. Even Providence, Sir, it'is said, helps those who help
themselves; and unless all classes and communities and all parties th Bengal
will make up their minds to put their shoulders to the wheel,"I do not see how
the very able and hard-headed businessman, who is inh charge ot the Food
Department of the Government of India, is going to deliver the goods. He
might be able to deliver foodgrains to Bengal, but the distribution of the supplies
must inevifably be the responsibility of the provincial administration. Now,
Sir, I am not in touch with conditions in Berigal and, therefore, I am not com-
petent to pass any judgment as to what is the reason for this lack of co-opera-
tion, but my information is that so far, at any rate, as the main political parties
in that province are concerned, with the exception of the members of the
European Group, they nre_not giving their wholehearted eo-operation to the pre-
sent Government. When I turn, Sir, from that unfortunate province to my
own province—the United Provinces—over which at present one single individual
is ruling, for the same reason for which the Honourable Dr. Khare told us yester-
day that he is here, I find a pleasant contrast. Things in the United Provinces
have gone well, and they have gone well because the Government of the time
has gained -the confidence of the people. Not only ‘have the United Provinces
Government taken timely action in purchasing large stocks of foodgrains them-
selves but they have seen to it that at any rate in the larger towns of the pro-
vince, though prices have been high, there has been no starvation. Reflections
like these make me wonder whether, after all, one has not to agree with the
saying of Dr. Johnson, the ponderous literary favourite of my Henourable friend,
Mr. Krishnamachari: o

“For forms of Government let fools contest, what'er is administered best, is best !’

And, Sir, that is my reason for giving my support not only to these finan-
cial proposals before us, but almost to all important measures put forward
by the present Government. Wo have heard a great deal lately that the
present Government of India do mot répresent the major political parties in
the country. That is a fact which is patent to all, and T do not see that
there is any point in rubbing that in too often. T support the present Gov-
ernment because, T believe, that that is the only Government that we .can
have, and, T sometimes feel. that we can have for a long time to come. I
do not believe that in the present conditions anything like a party Govein-
ment can work either in the provinces or at the Centre. '
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Mr. K. 8. Gupta (Ganjam, cum Vizagapatam:. Non-Mghammadan Rural):

Astrologer!
Mr. 8. O. Ohatterji: I support the present Government . . .
Dr. P. N. Banerjea: True to your salt! . .
Mr. S..0. Ohatterji: . . . . particularly because the Indian Members im

that Government happen to he persons who are not directly connected with.
any one of the contending political parties.

Mr. K. 8. Gupta: Gratitude! .

Mr. S. 0. Ohatterji: They are to my mind people who can take 8 detached .
and a dispassionate view of affairs, and I believe that they are doing their-
honest best. I also believe that constituted as they are they are capable of
working together as a team, as no party Government or even coalition Gov-
ernment_could do in the present conditions in India. ‘Having said that, Bir, I
must from the somewhat narrower point of view of my own community make-
certain complaints against the present Government of India. -

In the first place, I cannot help taking note of the fact that while alrhost.
all the important communities in Indis are represented in the Executive Coun-
cil there is no Indian Christian in that Council. 3

Mr. Abdul Qaiyum (North-West Frontier Province: General): Step in.

Mr. 8. O. Ohatterji: I am not interested in getting any particular member-
of my community exalted to that position. I have drawn attention to this.
because I feel that this omission is possibly responsible for the somewhat studied
and calculated disregard that is shown to my community.

Mr. Abdul Qaiyum: From such a perfect Government ! _

Mr. 8. 0. Chatterfi: I also notice that in the whole array of Secreturies.
and Deputy Secretaries who sit behind, in this House and in the other House
of the Legislature, to help the Honourable Members of the Executive Counecil,
there is not a single Indian Christian. I refuse to believe that among the-
seven and a quarter million Indian Christians in this country it is not possible
to find one gentleman of the requisite ability and of the requisite respectability
to fill the position of a Member of the Governor General’s Executive Council.
I do not believe, Bir, that in this whole country there is not to be found in:
the services one Indian Christian who might be deemed fit to be made a
Secretary or a.Deputy Secretary.

Another ‘important omission that I must mention is that, so far as my-

5 rm information goes, no Indian Christian has ever been appointed to-

*" the Federal Public Service Commission. I do not know how the
matter stands with the representation of members of my community in the
various services under the Central Government. I suppose our representation-
is governed by the Home Department resolution of 1984. Now, 8ir, my
community have never asked for communal representation in the services. We-
have always said that we want that the services should be manned by men
who have proved their fitness for the posts that they are asked to fill.
Ac.econ-:li'ng to the Home Department resolution of 1984, Sir, all the smaller-
minorities were put m one box and were allotted 8 per cent. of posts. We
Indian Christians have never accepted that as & fair allotment, and I gubmit,
-Bn:, t.hat it is high time that the position was reviewed. I recognise, Sir, that
it is in the public interest and that it would help to gain public confidence-
if all the principal communities are represented in the services, and if a parti-
cula:: community has neglected education, if a particular community or com-
munities have not had the necessasy training- and opportunities to qualify
themselves for the public services that for a time some special coneessions
might be made. But I think, Sir, that when a period of ten years has elapsed’
since that allotment was made, ¥t is time that the position was reviewed.

. In conclusion, 8ir, T should like to close with a word of good cheer, espe-
cially to the Indian Members of the Executive Council. It is fortunate for-
them that all the 400 millions in India are not politicians. Most of the common-
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" men are not even politically minded, and therefore, 'Sir, I believe that if the:
Members of this Executive Council will continue to do their utmost to prosecute
the war to_the best of thejr ability, if they would even during the war lay
plans ahead which, when peace comes, would make a happier and a better life
possible for the peasants and the workers in this country, I believe, 8ir, that
even though they may not be able to make any claim -to the political leader-
ship of India, they will have -established a claim to the moral leadershxp of
the peoples «f India.

The Assembly then adjourned till Eleven of ‘the Clock on Monﬂa.y, the 27th
March. 1944.
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